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The Council met in the Council Chamber at Vioetegal Lodge, BiJn1a, at 
Eleven of the Clock, being the first day of the FourthSesaion of the 1i'ourtJ., 
Council of State, pursuant to section 63D (2) of the Government of India Act. 
The Honourable the President (the Honourable Sir Maneckji Dadabhoy, 
K.C.S.I., K.C.I.E., Kt., Bar.-at-Law) was in the Chair. 

MEMBERS SWORN: 
The HonoUTahle Mr. Shav8X Ardeshir Lal (Nominated Official). 
The Honourable Sir Muhammad Yakub (Nominated Non-6fficial), 
The Honourable Mr. Hugh Gabriel Stokes (Bengal Chamber of 

Commerce). 
The Honourable Mr. Satyendra Nath Roy (Communications Secretary). 
The Honourable Mr. Arthur deCoetlogan Williams (Nominated Official). 
The Honourable Mr. John Anderson Thorne (Home Secretary). 
The Honourable Mr. Muhammad Saleh Akbar Hydari (Labour Secretary), 
The Honourable Mr. Mead Slade (Commerce Secretary). 

QUESTIONS AND ANSWERS. 
APPLICATION OF THE WAR OFFICE ,ScHEME TO THE BRITISH ABxY IN INDIA.. 

1. THE HONOURABLE MR. V. V. KALIKAR: Ca) Will Governmea.. 
state:-

(i) When the scheme regardingtbe increa.se in the emolumentaofthe Britiah 
Army in India will be introduced , 

M.7CS ( 1 ) '" 
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(ii) The additional 008t. 1!f..\Jich the Indiall Exchequer will bear on the 
introduction of this scheme' . 

(6) Was any representation made by the Government of India to Hi. 
Majesty'. Go~t ~t the schemel., ", '" .,' ' .. " 

(e) H the ~. td ,*rt.~(b') is iithe: ;~ti-,O~iJi~Government 
lay ~, C?p,y of~~~ repre~Dtat~on on the table. of ~heH~use -' If not, why 
not f- ," " !:, '.,i' L. ':",:'; ,::. ::' ... 

THB HONOURABLE MR. A:i>'EC. WU:.LIAMS : (a) (i). It has already been 
introduced. ' , 

(ii) It has .ot yet heen accurately worked out, but 80 far as can be estiol&t-
ed at present it mgt :amount in ... ·full year to about R8. 20 or 
Rs. 21lakhs per annum for officers and Rs. 133 lakhs per annum 
for other ranks. ' 

(b) Yes: I ~ refer the Hon~ura~le ·Member to His Excellency the 
Commander-m-Chief 8 reply to Pandit Hirday Nath KUnzru'8 questions Nos. 
266-267 of the 4th April; 19~;. 

(e) No, because the correspondence is confidential. 
Tn HONOURABLB MR. HOSSAIN IMAM: Does this estimaw include 

the coet of the British offiOla in the India.a Army as wellt 
Tmc HONOURABLE MR. A. DEC. WILUAMS: No, ~ir. 
THE H )NOURABLE MR. HOSSAIN IMAM: Are they included in these 

concessions 1 
THE HONOURABLE MR. A. DEC. WILLIAMS: I think that will arise from 

another question coming later. 

Am DEJ'BNOE MBASUlt'II:a.' 
2. Tn HONOUlU.BLB RAI B.AJlA:DUB L.u..A RAM SARAN DAS :. Will 

Government state what steps have. they taken or intend to 1;ake to 
protect and safeguard the people residing in urban and rural ~ against 
aerial attacks of enemy. 

THE HONOURABLE MR. J. A. THORNE: I would refer the Honourable 
Member to the reply given on the 14th February last to the Honourable Raja 
Yuveraj Datta Singh's question No.9. The report of the Committee to which 
reference was then made bas since been examined by the. Ce.ntral Government, 
and a communication on the 8ubject has been addressed to Provincial Govern-
ments. 

VICEROY'S COMMISSIONED OFFICERS. 
3. TBB HONOURABLE RAI B~sAnuB LALA RAM BARAN DAS: Will 

Goftrmnent state how many Viceroy's Indian' commissioned officers haTe 
retired since the abolition of Vieeroy'scommissionand how many quali-
fied cadets from the Indian Academy have taken their places ~ 

THE HONOUltABLB Mlt. A. D.c. WILLIAMS: The Viceroy's commission 
has not been abolished. In Unit8 which are not earm&?ked for Indianization, 
the Viceroy's commission is still given. In units, however, which are being 
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WianiMd Viceroy's commissioned officers are ~pla.6ea by Indian COlDII118-
lio.ued officel8 aDd by Indian warrant officers. 

The number of Viceroy's commissioned officers who have retired from 
llDits which ·are being Illdiani~d since the first Indian commissioned officer 
joined, is 148. 

The number of Indian commissioned oftieers posted to such units is 143. 

THE HONOURABLE MR. HOSSAIN IMAM :' .... How many warrant officers 
have we created 1 

:.t' • 

THE HONOURABLE MR. A. DEC. WILLIAMS: Statistics are not avail-
able in Army Headquarters as regards warrant of6cers; but I will get the in-
formation if the Honourable Member will give notice. 

TIm HONOURABLE Mlt. HOSSAIN' 'DIAM: Thlmk you, Bir. 
;;!'.' 

APl'LICATION OF THE WAlt Oi71CE SCHEME TO THE INDIAN AmIY. 
4:. THE HONOURABLE RAI BAlW>UR LAU" RAM BARAN DAB: Will 

Govemllilftlilt state wllether in view of the increase and revision of 
alariea and ,allowances and in method of promotions of King's commissioned, 
officers in the Army there has been similar changes in the King'. IDdiaa: 
commissioned officers in the Army 1 If not, why not 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: The question of the· 
application of the War Office scheme to the Indian Army is at present under' 
consideration. 

THE HONOURABLE MR. HOSSAIN IMAM: Does that .mean about the 
K:ng's commissioned officers as well1 

THE HONOURABLE THE PRESIDENT: That question docs not arise. 
He has promised a reply. He says the matter is under consideration. 

THE HONOURABLE MR. HOSSAIN IMAM: I want to know is it only 
about Indian commissioned officers or about King's commissiolled officers 
as well 1 

THE HONOURABLE MR~ A. DEC. WIIJLIAMS: It is impossible to give 
details at this stage, Sir, as to exactly what form the application of this scheme 
will take. 

INCREASE IN RECRUITMENT OF INDIANS IN THE HIGHER RANKS 
OF THE INDIAN ARMY AND ROYAL INDIAN NAVY. 

5. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB : Will 
Government state what steps they intend taking to increase the annual 
I8Cl'1litment of Indian superior offioers in the Army and Navy' If 80 will, 
they state the details of the increase t ' 

THE HONOURABLE MR. A. DEC. WILLIAMS: No increase has at pre_ 
lent been decided upon. 
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THE HOlroUBABLE MR. 1': N. SAPRU: Sir, what did the Honourable Mr. ... 
Ogilvie mean the other day by saying that a revolutionaT}' aeheme "'III uder 
conaideration , 

THE HONOO'BABLE THB PRESIDENT: That is a matter of opinion. I 
diaallow it. 

THE HOlioURABLB MR. HOSSAIN IMAM: Bllt the Secretary of the 
Defence Department' has ~d--

THE HONOURABLE THE PRESIDENT: No speech is allowed at this 
stage. If you want to put a question. please put it. 

PRooRESS IN THE PRoMOTION 011' INDIAN Oll'l'lCERB '1'0 B1GBER RANKS. 

6. THE HONOURABLE Ma. G. S. MOTILAL: (a) Haa Government's 
attention been drawn. to the answ.ers given in thB House of Com.m0D8 in 
June last regarding the army officers in India 1 

(6) How IDa1ly Indians during the next year and each of the next 
~ve yea1'8 will rise 'to superior ranks ! 

(0) In what year will Illdiana rise to the rank of majors. and how :many .. 
each year' How many Indians hold the rank of captains. lieutel1&Dta. aeoolld' 
liautealmtS arid quartermaaters , 

(Ii) In what year win Indian officers rise to the rank of field m.arsh8Ja. 
paerals, lieutenant-generalt and majors and how many of them shall rise to 
tAeae ranks in eaoh year , 

THE HONOURABLE MR. A. DEC. WILLIAMS: (a) Yes. 
(b) and (c). I lay a statement on the table giving the information asked 

for by the Honourable Member. 
(d) It is impossible to say at this stage. 

(6.), .... 1JIIIiDg IlUperior ra.nb to be the rank or major md abaTe, it is mtlioipated that iDol .. 
iDa the Indian Medical Service 48 Indiana will attain the rank of major in the next five yean, 
i .•.• iD-

India.n 
Army. Medical 

Service. 
ToW. 

1989 .. .. .. 3 14 17 

IINO .. .. .. 3 ,3 8, 

llK1 .. ' . .. .. .. o • f • '7;" " 
lNS .. .. .. 6 J 7 

1943 .. .. .. .. .. .. 8 1 9 

,J 



-i· ~) :h!l'udiDg~.~.Il~ ~ce. eipt m.~lhave . ..ao.:~been.prolQlI~to~ 
~. Qf maJor ~ ~. aDd it ie aDtlOlpated that approxiJiJately 11~ In o~er tlm.n~~ 1liUca1 Berrioe. Yin be;tue for promotion to thatraDkdliri'ng theyeal'tl I 9 to ItfiO, _~ .,..pa. their elAlllinetioal, aDd. aN reoommIDded for ncb pro~tioa, l.... ....... .. : : :.,. 

1939 _"'S 
1940 3 
1941 
1942 
1943 
1~ 
19411 
1946 
llU7 
1948 
1949 
1950 

.. " 8 
• 8 

8 
18 
It 

10 
23 
19 

There are at ~t 14:1 Indian ofBoen serviDg &I capt.1Da. 57 of whom belong to combat.lat 
unit. and 84 to the Indi&Jl KedicaJ Service. There 1ft aJeo J06 Indian lieutenant., andtt 
-.oond lieuteDant., &ll of combatant unit.. 

. ~fj 

There are at prel8Dt 16 Iaclia.na holdiDg the appoiAtmellt of q1l&l'term&lter of whom .. II 
oftioia.tiDg iD the appointmeDt. .' 

SAVINGS EFFECTED DUE TO MECHANIZATION OF THE ARMy IN INDIA. 

7. THE HoNOULUILB R..u BAHADUB L.u.A RAM SARAN DAB: Will 
Government state how many persons and animals have been 80 far 
reduced in the Defence Department as a result of mechanization of the Axmy 
in India ~ What has been the recurring annual saving thus effected in 
(a) salaries and allowances, (b) pensions, (e) clothing, (d) upkeep and purchase 
of animals, and (e).in accommodation and transport 1 What has so far beeD 
the cost of mechanization on (i) British. units and (ii) Indian units 1 What 
units are to be mechanized this year and at what cost 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: It is presumed that the 
Honourable Member is referring in the first part of his question to the Army 
up not to the DefenceDepart~ent of the Government of India, the personnel 
of which remain unaffected by mechanization and which employs no anjmals .. 

It is not polllible to give a complete answer until establishments b.a.ve 
been fixed. The reductions now in progress, however, amount to-

Britiah peraonnel 1.263 
Indian penonDe1 1,148 

Over 4,000 animals have been withdrawn from these units. Most of 
them have been distributed to effect replacements in other units. . 

The total recurring annual saving which will ultimately be effected ;., 
anticipated to be Re. 1611akhs for four British units plus Rs. 4·83lakhs for two 
Indian units. As mechanization of the first unit started only on the 1st of 
January last, it is impossible at present to give any further details. 
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Three lkitish cavalq' units and two Indian cavalry unita are to be meclwli:-.a tlUa year. The total coat is estimAted·to be Rs. 26 1akhs for each Britiah 
lIDit and Rs. 20 lakhs for Indian, of which Rs. 40 la.khs in all is expected to be 
spent during t~e current year. 

KING'S COJOlISSIONED BRITISH OFJ'lCEBB AND KING'S Co1QU8SIONED INDIAlf 
OPFICERB. 

8. Tm: HO~OUlU.BLE IlJ BAHADUR LALA RAM SARAN DAB: Will 
Government, siate when do they intend to abolish the difference in the 
atatus between the King's commissioned British offioers and the King'. 
commissioned Indian officers' If not, why not' 

THE HONOURABLE MR. A. DEC. WILLIAMS: There is no difference 
whatever between King's commissioned Indian officers and King's commis-
sioned British officers. Their status is identical in all respects. 

THE HONOURABLE RAl ltApADUR Lu.A. RAM SARAN DAB: Is it not a 
fact that a King's Indian cOmmissioned officer cannot, even in case he be 
8eJiior, command a K}ng's commissioned British officer 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: No, Sir. For disciplinary 
purposes an Indian officer stands in exactly the same position a8 a British 
officer, but he cannot ordinarily command a unit to which he does not belong. 

THE HONOURABLE MR. P. N. SAPRU: Can an Indian commissioned 
officer command a British regiment in India 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: I have just a.nswered that 
question. He cannot command a unit which he does not belong to, but in the 
field he will take his position according to his rank. 

THE HONOURABLE MR. P. N. SAPRU: Does a King's commissioned 
officer belong to a unit in India 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: An Indian Anny officer 
does not ordinarily command a British regiment. 

AIR-CONDITIONING OF BARRACKS OCCUPIED BY BRmsR TROOPS. 

9. THE HONOURABLE RAl BAHADUR !.ALA RAM SARAN DAB: Will 
Government state whether they intend air conditioning of barracks in 
plains for the British troops in India in order to save high recurring expenses 
of their seasonal move to the hills every summer 1 If not, why not 1 What 
is the estimated cost of sllch air conditioning 1 And whether it is intended to 
do this piecemeal 1 

THE HONOURABLE Ma. A. DBC. WILLIAMS: As regards the first part 
of the question, I refer the Honourable M.ember to the reply given by His 
Excellency the Commander-in-Chief to Mr. Kalikar's question No.8 asked on 
the same subject on the 14th September, 1937. Government have nothing 
:further to add to it at present. 

The remaining parte pi .the queetion do not arise. 
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To HOWOUlWlLB R.u BAIlADUR LALA. RAM 8A.RAN DA.8: Am I ,flo 
understand from the reply that the air oonditioniug of. barraeka for Briti8h 
trQops is not under consideration now 1 

THE HONOUBABLB lIB. A. DEC. WILLIAMS: No, Sir. It is·atiIl under 
consideration. 

8RABB OF THE DBFENCE DBPARTMENT IN T~ WST OF THE EooLlDSIASTICAL 
EsTABLlBHMmif. . 

10. TIn: HONOt1RABLE RAI BAlIADUR LA.r..l RAM SARAN DAB: Will 
Government state whether or not the Defence Department is bearing 
the annual recurring COIit of salaries and a.llowances, eUl., of army chapIaiDI 
and other ecclesiastical statl1 If not, why not 1 What is the total annual 
expenditure on such stafi? 

THE HONOURABLE MR. A. DEC. WILLIAMS: The Defence Department 
bears part of the cost of the Ecclesiastical:Establishment. Its share for 
1936-37 amounted to 5·23 lakha, out of a tot..J" of 32·28 lakhs. There is DO 
reason why Defence Department should bear the whole cost as the establish-
ment exists for the benefit also of that portion of the civil population fallin.g 
'Within the category of European-born Christian servants of Government. 

THE HONOURABLE MR. P. N. SAPRU: Is there any provision in the 
Indian Anny also so far as chaplains and others are concerned! Are there any 
Hindu or Moslem priests for Hindu and Moslem sections of the Army ~ 

THE HONOURA.BLE MR. A. IlEC. WILLIAMS: I should require notice 
of that question, Sir. 

CREA'rION OF A SEPARATE ANDHRA PROVINCE. 

ll. THE HONOURABLE RAJA. YUVEUAJ DATTA SINGH: Have Gov-
ernment received any communication from the Government of Madraa. 
or elsewhere recommending the creation of a separate Andhra Province ! 
If so, what has been the d,ecision ? 

THE HONOURABLE KUNWAB SIR JAGDISH PRASAD: With your per-
mission, Sir, I shall reply to questions Nos. 11 and 12 together. 

I will make a brief statement in regard to the question of the creation 
of new provinces on a linguistic basis. 

In March, 1938, the Madras Legislative Assembly and the Madras Legis-
lative Council passed Resolutions in the fonowing terms :-

.. This Auembly/CounciJ recommends tothe Government that the view of this Chamt. 
or the Legislatul'e ofMadru be communicated under &ection 190 or the Government oI1ndl& 
Aot, 1935, to His Majesty in Council that &tepa may be taken .. early .. po8~ible for the ClO~ 
tution of separate provinces 80 u to place under separate autonomous provincial admini-
.tr&tions. the a",u wherein the language predominantly lpoker! i. l'ellpectively Tamfl, TellJA 
KeanlLda and Malaya1a.m ". " 

The Government of Madras forwarded copies of the Resolutions together 
with the debates to the Govemment of India and requested that they may be 
transmitted 110 the Seoretary of State. The Provincial Government stated"ita 
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.... letieJ: tIiat, in.: all the oUtcUlWJtanee8, they were of tile opiDibn that the 

.duuiD.d:·ior the 'OOIistitution of 'sepamteproviDcialadministr&tiona on .. :liD-
guistio baais should be conceded. 

Under,the procedue laid down in section 290 of the Government of India 
Aot, 1935, the initiative in the matter rests with the Crown. 

, Cqpies of the Madras G~"f~rnment's letter ,and of the Resolutions passed 
by the Chambers of the Madras Legislature were accordingly forwarded to the 
Secretary of etate. Sometime afterwards, an occasion arose as a result of a 
pstion in the House of Commons to define the attitude of His Majesty's 
aovernment toW'Brds the demand for the creation of new provinces. I shall 
read out the question and the reply given by the Under Secretary of State 
im. the 2nd May for the information of the Honourable Member . 

.. Mr. Cary : To &l!k the Under Secretary of State for India, whether he is aware that ill 
tDore than one proviuce the oreation,of new provincea is being urged; and whether he can indio _te the attitude of His Majesty'. 98vemment in relation to this matter , 

Lord Stanley: Yes, Sir. In reply to the second part of the question, I would remin4 
., Honourable: frilllld that UDder the Government of India Act, 1936, the initiative in the matalr 
tJl the creation or new provinces rests with the Crown. I would .... 0 invite his attention to the 
.,beervatioDB of my RiJr:ht Honourable friend the H'lme Secretary when this provision of tbe 
.ot, tben cla_ 272 ofthe Bill, W88 under discullflion on 9th April, 1935. My Noble friend ill ~ 
full accord with his predeceB801' in this matter and would not regard it &8 in the interest. of India 
~o embark upon a policy of creating new provincea at the present time ". 
, The Government of India also received in July copies of Resolutiona 
adopted by the Bombay Legislative Council and Legislative Assembly on the 
subject of the creation of a separate Karnataka province. These together 
With the Provincial Government's letter have also been forwarded to the 
Secretary of State. The policy defined by His Majesty's Government in tlle 
reply given in Parliament quoted above will apply to this case also. 

CauTION OF A SEPABATE KARNATAlt PROVINClil. 

12. TIlE HONOURABLE RAJA YUVERAJ DATTA SINGH: Have Gov-
ernment received any communication from the Bombay Government or eIae-
where, recommending the creation of a separate Ka.rnatak Province' If BO, 
what baa been the decisiOIr 1 

(See reply to question No. 11.) 

AMOUNT OF COMPENSATION PAID TO THE INJURED, ETC., IN THE RAILWAY. 
ACCIDENT AT BIHTA, E.I.R. 

13. THE HONOURABLE RuA YUVERAJ DATTA SINGH: (a) Will 
Qovernment state separately what is the total amount of compensation or 
aaDl8leB paid to those whO were injured, and to the ~ependa.nts of those, 
.ho were killed in the Bihta railway disaster , 
, (6) Will Government state where the XB engines were manu-
factured, and how many of that type were purchased, and at what total 
~, 

< : (~) Will Govemmqt ~te the names· of per8OII8 who werefo1Did 
fIillty m the Bihta enquiry re;ott, and the puahments awarded to them , . 
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(4) Will Govel'llDJ&nt. state· what aetiontif . any.· has been ,takeR 
aga.inet the Agent! E.I.R., for ha~ permitted ~. Robertson, the head 01 
the Operating Department, to retire after the accident 1 

(e) What steps have been taken to prevent a recurrence of the circum-
stances under which the Bih~ train disaster occurred 1 

, THE HONOURABLE SIR GUTHRIE RUSSELL: (a):As compensation 
cases are in progress, the amount offered or paid is constantly changing. A 
statement will, however, be compiled at a later date and placed on the table 
of the House. 

(b) XB engines were manufactured in Great Britain. 99 were purchased, 
the total cost being approximately Rs. 102lakhs. 

(c) The enquiry was not a trial of individual officers, and it is not correct 
to speak of officials as having been " found guilty" ill. the report. One official 
is under trial, and the responsibility of others is being examined. 

(d) No action has been taken against the General Manager, E. I. R. Mr. 
Robertson was allowed to proceed on leave preparatory to retirement, with the 
cognizance and approval of the Railway Board. 

(e) I would refer the Honourable Member to the Honourable the Railway 
Member's speech in moving his Resolution for the consideration of the Honour~ 
able Sir John Thom's report in the Assembly on the 12th August, 1938. 

ROBBERY ON 73-Up FAST PASSENGER, B. & N. W. R. 

14. THE HONOURABLE RAJA YUVERAJ DATTA SINGH: Will Govern-
ment make a statement regarding the circumstances of the train robbery 
which took place on the 73-Up B. & N. W. R. passenger train between 
Pipridih and Dulahpur in April, 1938, the amount of money looted, and 
the st;eps taken in the matter ? 

THE HONOURABLE SIR GUTHRIE RUSSELL: On the 9th April, 1938, 
No. 13-Up fast passenger train was stopped between Pipridib and Dulahpur 
Btations and a gang of about twenty armed men are then said t.o have overpower-
ed the guard, and stabbed the police constable on duty in the train. They 
are then reported to have seized several insured letters and also a sum of 
R8. 26G from an account bag. Themail van peon receiyed a stab in the hand. 
The local police authorities are taking neceB88.ry steps in the matter. 

RAILWAY AOCIDENT AT HARDWAR, E. I. R. 
15. THE HONOURABLE RA..TA YUVERAJ DATTA SINGH: Will Govern-

ment state the circumstances and cause of the railway accident at 
Bardwar Station, E. I. R., in April, 1938, which resulted in th6 
death of six paBSengers, and injwy to 28 paBSengers, and the steps taken in 
the matter ? 

THE HONOURABLE Sm GUTHRIE RUSSELL: While an empty rake 
was being pJa.ced in a special mela siding, the rear bogie r~n through the bd'er 
Biop at the end of the Biding and collided with the palisade fencing of a pilgrim 
enclosure in which a number of passengers were waiting to be admitted to the 
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platform. TM fencing collapsed and the vehicle penetrated about twelve 
feet iflto the enclosure. Three perao~ were·killed at the time and 39 injured, 
of whom five subsequently died in hospital. 

. Action has ~n taken against the person primarily responsible, and the 
CU'Cumstances which contributed to the casualties have been brought to the 
notice of all Railways, with a view to their considering what instructions mould 
be issued to guard against the recurrence of a similar accident. 

ADVERTISEiltNT FOR A LADY TYPIST BY THE E. 1. R. ADMINISTRATION A.T 
LUCJ[Now. 

16. THE HONOURABLE RAJA. YUVERAJ DATTA SINGH: (a) Has the 
attention of Government been drawn to an advertisement publiahed in the preas 
(t1ide the Pioneer, dated the 10th April, 1938) over the signature of the Works 
Manager, Locomotive Workshops, E. 1. R., Charbagh, Luclmow, invit-
ing applications for a "Lady typist, who must be capable of officiating 
88 a stenographer ", and who" mould not be less than 18, and not IDOle t·han 
20 years of age" 1 

(6) What are the reasons for restricting the applications only to lady 
typists, and especially of the prescribed age limits 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: (a) Yes. 

(b) Because the Administration required a lady typist. As regards the 
age limits, I would refer the Honourable Member to Rule 56 of the Rules for 
the recruitment and training of non-gazetted staff (except apprentice mechanioa, 
trade apprentices, labourers and inferior staff) on State-managed Railw~ys, 
a copy of which is in the Library of the House. 

RoBBERY ON 5-Up PuNJAB MAIL, E. I. R. 

17. THE HONOURABLE RAJA. YUVERAJ DATTA SINGH: Will Govern-
ment be ple&8ed to make a statement regarding the facts of the train 
robbery in the Punjab Mail, E. I. R., in April, 1938, in which 
Sir Manmatha Mukherjee and Lady Mukherjee travelling between Caloutta to 
Patna are said to have been chloroformed and robbed 1 What &et40D haa 
been taken in the matter 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: The Honourable Sir 
Manmatha Nath Mukherjee, who was travelling by 5-Up Punjab Mail which 

. left Howrah on the 17th April, 1938, reported to the Government Railway 
police constable on platform duty on the arrival of the train at Mokameh sta-
tion that some of his property had been stolen. From certain effects felt 
by him and Lady Mukherjee, he suspected the administration of a drug, bllt 
is not sure as the symptoms attracted his attention rather late. A watch with 
a gold chain and a locket, together with a purse containing money and railway 
tickets were stolen. The matter has been investigated by the polioe who have 
succeeded in recovering the watch. Three pel1!Oll8 are now under trial in con-
nection with this case. ' 
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CoNDITIONS mmD WHIOH THE RESlI:RVE BAN][ OF INDIA ISSUE BANDOTIS 
FOR THE GoV'ERNMENT OJ' BURMA. 

18. Tn HoJl'ouaABLB RuA YUVERAJ DATTA SINGH: Will Govem-
ment state the conditioDB under which the Reserve Bank of India has 
undertaken to issue Burma Banknotes of the denominations of Rs. 5, RI. 100, 
and Rs. 1,000' Are these notes legal tender in India t Do Government 
propose to take .necess&lY steps to have the value of the notes indicated on 
them in Hindi also' 

THE HONOlTRABLE SIR JOHN NIXON: The Honourable Member's 
attention is invited to paragraphs 6 to 9 of Part II of the India and Burma 
(Burma Monetary Arrangements) Order, 1937, which was published in the 
Gazette of India Extraordinary, dated the 1st April, 1937. The reply to the 
last two parts of the question is in the negative. 

RoBBERY OJ!' A MAIL BAG AT SAIYEDPUR BmTBI STATION, B. & N. W. R. 
19. THE HONOURABLE RAJA YUVERAJ DATTA SINGH: (a) Is it a 

fact that while a passenger train was at Saidpur station, B. & N. W. R., near 
Gazipur, a few persoDB armed with !athie, gave some latbi blows to the 
guard and bolted away with mail bags 1 

(b) What are the main details of the robbery, and what steps have been 
taken in the matter ? 

THE HONOURABLE Sm GUTHRIE RUSSELL: (a) and (b). On the ar-
rival of 60-Down passenger train at Saiyedpur Bhitri station at 23·45 hours 
on the 22nd April, 1938, the mail peon, while taking the mail bag to the postal 
van of the train, was struck on the head with a lathi and rendered unconscious. 
The assailant made 0:8' with the mail bag. The guard of the train, who noticed 
two men running along the platform towards his brake van, challenged them 
and was struck by one of them. His injury was slight. Themail bag con-
tained insured letters in which there were currency notes amounting in the 
aggregate to Rs. 700. The local police are investigating the matter. 

NON-EUROPEAN FRONT MOVEMENT IN THE UNION OF SOUTH .A:rRICA. 

20. THE HONOURABLE RAJA YUVERAJ DATTA SINGH: Will Govern-
ment state whether they are aware of any non-European United Front move-
ment in South Africa for the abolition of political inequalities t If so, what 
are the facts and how far has the movement progressed 1 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: Government 
have no information beyond what has appeared in the Press. It may interest 
the Honourable Member to know that the South Af,ri~n Indian Congress is 
not identified with this movement. 

PROJECT POR THE CONSTRUCTION OF A LINE FROM ISHURDI TO SADIIU-
GANJ, E. B. R. 

21. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: 
(n) Will Government state whether they ever considered a scheme for. con-
structing a railway line from Ishurdi on the E. B. R. to some place on the 
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~p .. tra:~v.wia Pahna w,wnt If .80, throusb what atasea.hIw·~, 
BOheme paased and what.is its p;resent st.age.! 

(b) \\That representations. if any. have been received from the people 
. elf the loeality on the subject t If 80, from whom aM when 1 

. : .'!: 

TIlE HoNOUUBLESIB GUTHRIE RUSSELL: (a) Yel. In 1910 .• 
eurvey W&8 JUde for a broad gauge ~e from &ora to Bera. In 1915 & reOC)D-
nai-.nce II11l'VeY :W&8made from Ishw:di via Pabna to Sadhuganj. and. cUt-
tailed survey over the saine route in 1916. Estimates of the latter s""", 
were brought:. up to date in 1926. The financial justification of the project 
was reViewed in 1930. This showed that it was unremunerative and subject 
'to Competition by water and by road. The project wa.s acOOrdingly shelved 
indefinitely. ; 

(b) Since the beginning of 1938 15 representations have been received. 
of these one was a representation against the construction of the line. .A. 
liSt of the representations is laid· bn the table. 

·LiII 01 repruettlaliou ,eCeMIed 1li1et1lfl1or 1M coMrudion 0/ 1 lllunJi.PaIma.Bero (SadAugll';) 
. Ratz-,. 

No. From whom. I When _ved. Nature of tho l'epwentatiOD. 

1 Mr. Am&lya Pruad Maitra, Preeident, 31.1·88 AIkiDg b the ooa.wuotioo of til. 
Paba Mahaj80ll Bamiti. line. 

2 Mr. Suadhar Roy, Chairman of a 
public meeting held at Pabnaon 
23rd January, 1838. 

6.2·88 Do. 

S :Mr. K. N. Sarkar, Seoretary, Palma 1'.2·38 Aaking b oeri&in Reporta OD ... 
PUBeogert' Auooiation. projeot. 

f Chairman, Pabn .. Munioipality 

6 :Mr .• K. N. Barkar, Secretary, Palma 
PUBeIIgera' Auooiation. 

8 Maulvi Dewan Lutfar Rahman, Beo· 
retary, Palma ·DiIfrict -.um. 
League. 

'I Chairman, Local :Board, Pabna 

8 Prooeedinp or a meeting of the Work-
ing Committee of Palma Pa.en. 
gera' AIIooiation aid to have been 
held at Tantband on 26th May, 
1938. (This wu UJl8igned.) 

" Mr. Kali1tada Bhadari, Preaident, 
Union Board, 8ujanagar, P .. bna. 

10 :Mr. Ki.. N. Barbr,'~. Pabpa 
PUBellgera' AaeooiatiOD. 

11-2·88 Forwarding a l'eIOlution ukiDg for 
the oonatnotion of the line. 

If.3.88 Aakinsmr certain Reports on tile 
project. 

7·'·38 AsldnS mr the GODIt.l'aotion of tile 
line. 

6.6·S8 

9.7-88 

J6..7·38 

8-8·38 

Do. 

Do. 

Do. 

Do. 
and forwlol'diDg a JIIIIIphIe$.~ 
tho projeCt. . 



Bo. From whom. Whm' 
received. 

N.ure of ~ ~tation. 

11 Hr. M. N. lrlaJumdar, 8eoretary, 19·8~8 PzoteetiDIIIphwt the aoutruotiOil 
Pabna Motor AaIociation. of the railway. 

IJ Oil, rioe &Del Sour milla ownen, 29-8·88 Telegra.a supporting the railwa7 
Pawa. project. 

18 Pa. Mahajan 8amiti .. .. 29·8·38 Telegram oomp1aiDing ..... 
Pabna Motor AaIociation'. pro. 
papnda and urging the -..true· 
tion of the raih_y. 

l' Pa. Hosiery AaaooiatioD .. 30·8·88 Telepam IUP.l:!n~ the B.»III-
tionin the . 

15 ,abna M~ Bar .. .. 81·8·38 Do. 

PBOdBOT POB THB EXTENSION 01' 'I'D KALUKBALI-BBATIAP.6.lU. 
SECTION, E. B. R. 

22. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURl"; 
(tI) Will Government state whether they ever oonsidered a !!Cheme for 
ooutructing a railway line extending the Ka;lukhali~Bhatiapara seotion of 
theE. B. Be to BariIal' . If so, through what stageshaa the scheme paued 
and what is ita present sta.ge' 

(b) What rep~nt&tions, if any, have been received from the people 
of the locality on the subject' If so, from WhOUl and when' 

Tn HONOU'BABLE SIl~ GUTHRIE RUSSELL: (a) Yes.. A survey 
W&8 sanctioned in 1929 from Habra on the Kalukhali-Bhatiapara line to Syndia 
Ghat where it joined the route from Faridpurto Barisal which had a.lready 
been surveyed. Before the report and estimates were received financial 
stringency caused this project along with others to be dropped. The project 
has not been revived. 

(b) Four representations have been received sinoe the beginning of 1987, 
o.e from Said Habibur Rahman, Seoretary, Bakarganj District Praja Party, 
and three from Babu B. Banerji, Secretary, Barisal Ca.loutta Railway: 
Project Committee, all asking for the construct.ion of a railway line to Barisal 
though not specifica-lly by the Bhatiapara. route . 

. SUGAB COMKITTEE APPOINTED BY THE GOVERNMENTS OJ' THE UNITED PROVINOES 
AND BIHAR. 

28. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: 
Will Government state (a) what recomttl.~dations, if any, have been made 
to the Central Government by the Joint C()JIlDlittee on ~Sugarappointed 
by the Bihar and Uriited Provinces Govermnenta' . 
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(6) If 8O,,~bt steps, if any, the Central Government propose to take oD 
these recoumiebd&tions , ' 

To HONOURABLE KUNWAR SIR JAGDISH PRASAD: (a) and (6). II 
the Honourable Member will kindly specify what Committee he has in mind, I 
shall endeavour to supply the informa.tion. 

TilE HONOURABLE Mr. KUMARSANKAR RAY CHAUDHURY:, It 
was a Joint Committee of the Provincial Governments of Bihar and the United 
PrGvinces. 

'THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: I a.m afraid, 
Sir, I have Jlt)t been able to identify this Committee. If the Honourable 
Member will kindly give me further detai41, I shall certAinl¥ Qndeavour to 
supply the information. 

EXISTING POLICY OF THE CEN'i'RAL GoVEBNlONT BEGABDINa"TIIE GlUNT 'OJ' 
.ARKs LICENCES. 

24:. Tn HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY : 
Will Government state their existing policy reganling the grant of a.rm& 
licences and whether they propose, ,to hand over this function to the 
Provincial Governments? If so, under what terms &8 to the cost of 
administration and the control of policy t 

, , 

THE HQNOURABLE, MB.J. A. THORNE: The ,policy of th~ Central 
Government regarding the, ,grant of arms licences was fully stated in ~e ,Reso-' 
lution of November 3rd, 1923, a copy of which is, in the Libr~ of the, 
House. It has undergone no change since that date. 

The ~ntraI, Government ~ve already entrusted to Provincial 'Govern-
ments their functions under the Indian .Arms Act, and the ltidian Arms Rules 
subject to certain, ~onditions which are indicated in the ~ome Department 
Notification No .. 21/00/37-Police, dated the 20th June, 1938. The Provincial 
Governments have generally agreed to carry out the functions in return for 
the fees realized by them from licences. 

SOUTH BIHAR RAn.wAY. 
25. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY : 

Will Government state whether the lease for the South Bihar Railway line 
is being terminated and whether the line 'Will be taken up by Government f 
If BO, when, and on what terms and what profit, if any, had the line been 
yielding during the last five years 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: Yes. On the 30th 
June, 1939. 

The pnrehase prioo'payableby Government under the contract is £684,580. 
Government now pay a fixed annual rental of £30,000. The return on the pur-
c~ price ~n there~o~ be about 4· 4 per cent. The te~ of ~he contre:ct 
do not necessitate the :owntenance of separate accounts for this Railway and It-
accounts are merged in those of the E. I. R. by whom it is worked. I am 
therefore unable to quote the figures of profit desired. 
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INDIAN· Om!. 8BaVJOll. 
26: THE HONOURABLE MAULVl ALI ABGAR KHAN: (') Will Government 

be pleased to lay on the table a statement showing the foJlowing particulars 
inoonnection. with the Civil Service up to end of .March, 1938:- ,. 

(a) The total· sanctioned strength. 
(b) The ac~ualstrength. 
(c) The allotment to different provinces. 
(d) T~e total number of Indians in the servi~. 
(e) The principles on which recruitments ~ based f 

(ii) Are Government aware of a growing desire in the co'nntry to curtail 
drastically the cadre in the dUlerent provinces ~ 

(iii) What do Government propose for meeting the express wishes of 
Indians in the matter 1 

THE HONOURABLE MR. J. A. THORNE: (a) and (cr The sanctioned 
strength of the I. C. S. and its distribution among the provinces are shown in 
Sehed~le VII to the Superior Civil Services aules. A copy of the Rules will 
be found in the Library of the House. 

(b) and (d). The actual strength on the 1st January, 1938 was 1,034, 
consisting of 592 Europeans and 442 Indians. In addition, 120 Indians were 
holding" listed" posts on that date. . , 

(e) The calculations for the number of recruits to be taken each year am 
made on an actuarial basis, taking into consideration the sanctioned and actual 
strengths of the cadres of the provinces and the casualties expected. The 
object is to attain a cadre consisting of 50 per cent. Europeans and liO per cent. 
Indians by 1939. . 

(ii) and (in). Governments are aware of Resolutions passed by some of 
the Provincial Legislatures urging the provinCialization of the I. C. S., but 
the matter is one for the Secretary of. State to decide. 

P ASSENGEB TBAFJ'lC EARNINGS ON THE A. B. R. 

27. THE HONOURABLE MAULVI ALI ASGAR KHAN: (a) Will Gov-
ernment state what has been the earning of the A. B. R. from the pa88eDger 
traffic from first class passengers from the date of the abolition of second 
class up to date 1 

(b) What was the earning from passenger traffic f om third clal8 
passengers during the last financial year 1 

(c) What was the amount spent by.the Ra.ilwayduring the same period 
on the amenities for third class passengers 1 

THE HONOtJRA.BLE 8m GUTHRIE RUSSELL: (a) The first and second 
classes were amalgamated from 1st December, 1936. I have no figures show-
ing what the earnings on the combined class were from that date up to 31si 
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March, 1937. The earnings ~Pll.t April, 1937 to 31st March, 1938 amounted 
to RB. 2,40,000. " 

(II) :aa. 60,79,000. 
(c) Many of the amenities provided are ahared by all clauee olp11IIJeD88Dt 

and it is not possible, therefore, to isolate the share of anyone cl888. The 
term "amenities", moreover, covers many items of expenditure, details for 
which art' not recorded separately in the accounts of Railways~ 

RAILWAY STATIONS ON THE A. B. R. WITH RAISED PUTPOlUlS. 
28. THE HONOURABJ,E MAULVI ALI ASGAR KHAN: (a) Will Govern-

ment state til how many railway atations are there on the A. B. R. which 
poase8I regular platforms ? 

(ii) Why are ladders supplied only for t1Ie higher 0'" passeDge!l'OIl 
the Railway at the station of Chandpur 1 

(6) Are Government aware of the hardships endured by female paelJ8D88llli 
travelling by lower cl&88e8 for abaence of platforms on all stations and of 
ladders at Chandpur 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: (a) (i). If the Honourable 
Member means by regular platforms raised platforms the answer is n. 

(a) (ii) and (6). These are matters within the discretion of the Railway 
Administration. At the Local Advisory Committee meeting held on 24th 
January, 1938, the Agent and General Manager stated that the question of 
the provision of double foot-boards on carriages was being examined, and it 
;rae agreed that this would be an improvement on step ladders at stations.' 

DETAILS OF ACCOMMODATION PROVIDED ,IN STAFF Quu~ ON TlJE A. B. R .. 
29. THE HONOURABLE MAULVI ALI ASGAR KHAN: (i) WiJ,1 Govern-

ment give the measurements of quarters prepared for railway employees on 
the A. B. R. at junctions, and smaller stations includjng the stnallest .~ 

(ii) Axe Government aware that these quarters are incommodious for 
those who have families 1 

(iii) Is it not a fact that in these quarters ventilation is bad 1 

THE HONOURABLE Sm GUTHRIE RUSSELL: (i) to (iii). The matter 
is within the competence of the Agent and General Manager, A. B. R. Govern-
ment are not aware of the details of acoommodation provided in staff quarters 
on the A. B. R. 

DEATH OF A PATIENT AT THE IRWIN HOSPITAL, DELm. 
30. THE HONOURABLE MR. suslL KUMAR ROY CHOWDHURY: 

Will the Honourable Member in charge of Education, Health and Lands 
state: 

(a) Whether there is' any rule in the Lady Irwin H08pital,New Delhi, 
that in th~ event of the death of a pati",nt, his people should be informed 
Immediately' 
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. (..6) Whether one Dbaramdeo Singh, a' ~to.r driver of a ¥ember of this 
,Oounoil. was admitted to the above hospital 9D the 21st Maxch, 1938 ,and, his 
address was given to the hospital authorities at the time of his admiMio:u ,f 

(0) Whether, the said Dha.ramdeo Singh :died. in the hospital 'at about 
.10 .UII.· on the morning of Monday, the 28th Maroh, 1938 f· 

'. '(d) Whether no infonnation of the death was conveyed to his master 
till about 1 P.M. of the next day, i.e., the 29t}J. March, 19381 . . 

To HONOURABLE KUNWAR SIa JAGDISH PRASAD: (a) ·There is 
a h~pital order that relatives o't fri~nds should be informed. 

(b) and (e). Yes. 
(d) Yea. The hospital authorities received no request that the patient's 

employer should be informed in case of necessity. The person who brought 
the patient and subsequently visited him was informed of the grave condition 
of the patient on the evening of the 27th Marcht;_938, and it was suggested to 

'him. that he might stay in the hospital. He, however, declined to do 80 
and did not oome to the hospital the next day when the patient died. The 
bQdy was kept in accordance with the rules for 24 hours but when the person, 
:who·used to visit the patient, failed to come, the patient's emp!9yer was iJl-
formed in writing. . 

THE HONOURABLE MR. SUSIL KUMAR ROY CHOWDHURY: Is 
there any rule that in the case of the death Of a patient the persons under 
'whose care he was should be informed, if the address is given to the hOl;lpital , 

THE HONOURABLE KUNWAB SIR JAGDISH' PRASAD: I have ahead.y 
B&id that there is an order that relatives or friends should be informed~ II 
may allo point out that it is somewhat curious that the employer made no 
enquiries as to how the chauffeur was. 

THE HONOURABLE MR. SUSIL KUMAR ROY ,OHOWDHURY: The 
employer made, enquiries practically every day. 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: B~t I have 
.already said that the ~ who used to come to find out the conditio~ ,of the 
pa.tient refused to stay in the hospital when he was told the condition ~ 
'serious, nor did he come the neXt day. 

WAGES OF INDIAN LABOUBERS IN M.u.a,YA.. 

81. THE HONOUlUBLE 8m pmROZE SETHNA: (a) Will' Gov.-
ment make a statement regarding the I~dian labo~ position in Malaya IIin.ce 
the publication of the Sastri Repprt 1 

(b) Have the wages of Indian labourers been cut down and are fw:tber 
reductions contemplated 1 

(e) Have the wages of Ohinese labOUlel8 on the :rubber estates not been 
"wlversely a.ffooted, or at, any l'a~not equally with those of Indians' 

" :To HONO~LE Kli.NWAB SIB JAGDIBH PRASAD: (a) With effeot 
from the 1st April, 1937 the wages of Indian labour on plantaticmi in,]laIaya 
~in~;tp .t~ ratesio.f~priO:l".to 1930. J'hey have.,lIo"ever, been 
recently reduced. The Government of India are not aw~.;Qf lolly ~~. 
1U7CS • 
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(b) Wages of Indian labourers in Malaya have been reduced by 10 per cent. 
but the further reductions which were contemplated have not been carried out 
10 far. 

(c) No definite information is available, but it is undentood that the 
average minimum rates paid to Chinese tappers at present are 20 per oen't. 
leas than those paid in 1937. The decrease in the rates of wages for Indian 
labourers over the same period is 10 per cent. 

THE HONOURABLE BIB PHIROZE BETHNA: How do the rates paid to 
the Chinese labourers compare with what is paid to Indian labourers 1 

THE HPNOURABLE KUNWAR SIB JAGDISH PRASAD: I am afraid I 
&hall have to ask: for notice. 

WAGES OF INDIAN AND CHINESE LABOURERS IN MALAYA. 
32. Tn HONOURABLE BIR PffiROZE BETHNA: Will Government 

Jay on the table a comparative statement regarding the fluctuations in the 
wages of Indian and Chinese labourers in Malaya since the publication of 
the Saatri Report 1 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: The attention of 
the Honourable Member is invited to the reply given to part (c) of his imme-
diately preceding question. 

NUMBER OF INDIAN EMIGRANTS TO AND PROM MALAYA. 
33. THE HONOURABI,E SIR PffiROZE SETHNA: Will Government 

give information on the following subjects since the publication of the Sa.stri 
Beport:-

(G) the number of Indian labourers who emigrated to Malaya by re-
cruitment; 

(b) the number of those who migrated voluntarily i 
(c) the number of those who were aseisted to return to lndia. : 
(d) the number of those who returned on their own 1 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: (a) to (d). I 
place a statement on the table of the House, giving such figures &8 are readily 
available. 

(/I) 54.849labourera were _iaW to emigrate in 193.7 and 4,410 between January and June, 
ltI8. 

(b) ao,l28 in 198'7 and 13,aol between January and June, 1988. 
(c) Repatriate. in 1937 were 6,1566 and 13,247 between January and Jue, 1938. 
{II) Labourers who returned paying their own paqagelI in 1937 were 23,OM and 17,8" 

between January abd JunEl, 1938. 

ILLEGAL EXIGRATION TO !d&I.A.YA. 
34. THE HONOURABLE BIR PffiROZE BETHNA: Have Govemmen. 

'allY information regarding the extent of unauthorized " ... isted " emigration 
of Indian labourers to Malaya t 

THE HONOURABLE KUNWAB Sm JAGDISH PRASAD: No definite 
informatiOais available. 
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PROHIBITION 0" INDIAN ElnGBATION TO M.u.A,YA. 

35. THE HONOURABLE Sm PHIROZE SETHNA: (a) Do Government 
contemplate the prohibition of the emigration of Indian labour, officially 
assisted or otherwise, to Malaya unless a minimum living wage is guaranteed 
to Indian labourers! 

(6) If not, why not' 
THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: (a) and (b). 

Govemm.ent have already prohibited assisted emigration to Malaya. No 
action in regard to unassisted emigra.tion is feasible until the present law is 
changed. 

RENEWAL OJ' LEASES OF NATIVE LAND qJ FIn. 
36. THE HONOURABLE Sm PHIROZE SRTHNA: Are Government 

aware that Indian tenants of Fijian landlords are in great apprehension re-
garding the renewal of leases of their lands a great Inany of which are to fall 
due shortly , 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: Government 
understand that apprehension exists. 

CONTROL OF NATIVE LANDS IN FIJI AND THE DEPUTA-ciON OJ' AN OJ'I'ICEB TO 
THE COLONY. ,'; 

. ( 

37. THB HONOURABLE SIR PHIROZE SETHNA: (a) Are Government 
aware that the Council of Fijian Chiefs had recommended that the control of 
land should vest in the Government of Fiji ? 

(6) Are Government aware if the recommendation has been given. eftect 
tot 

(c) Do Government propose to depute an officer to watch the situation 
on the spot in Fiji and to keep the Indian tenants informed promptly of any 
possible developments , 

To HONOURABLE KUNWAR SIR JAGDISH PR.ASAD: (a) Yes. 
. (b) Government understand that the matter is under consideration by 

His Majesty's Government. 
(c) The question is engaging the attention of Government. 

Al'POINTIrIENT OF AGENTS OF THE GoVERNKENT OF INDIA IN CERTAIN COLONIES. 
38. THE HONOURABLE SIR PHIROZE SETHNA: wm Government 

make a statement on the reeults of their negotiations with the British 
Government for the appointment of Indian Agents in those Colonies where 
Indians are settled. in fairly large numbers 1 

TBBHoNOUllABLB KUNWAB Sm JAGDISH PRASAD: The matter ia 
Bti111Ulder diicusaion with His Majesty'8 Government. . 

B 2 
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PuBLIOATlON 01' AlII' ANNV.AL RBVlEW ON THB LINBS· OJ' II. TuB CoLONllL 
EMPIRE IN 1987-38". 

S9. THB HONOURABLB SIB PHIROZE SETHNA: Do Q,ovemment 
propose to publish every yeaT a memorandum reviewing the position· of 
Indians Overseas somewhat on the lines of the" Colonial Empire in 19374~'i' 
published by the British Colonial Office recently 1 , .. 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: Government 
already p~blish an annual review of important events afiecting Indians in 
different parts of tne British Empire and also make available to the press 
other repotts which give more detailed information regarding Indians settled 
in certain colonies. They have just received a copy of the report "The 
Colonial Empire in 1937-38". After examining it they will decide whether 
their own Annual Review requires revision in the light of the British publica-
,tion. , 

RECOMMENDATIONS OF THE GHBE CoNFERENCE. 

40. THE HONOURABLE RAI BAHADl1R LALA RAM SARAN DAS: Will 
Government state what action they have taken or intend taking on 
'the Report of the Ghee Committee? If not, why not! 

THE HONOURABLE KUNWAR SIR JAG DISH PRASAD: A statemellt 
showing the action 1Bken on the recommendations of the Ghee Conferences 
convened by the Agricultural Marketing Adviser to the Government ·01 ilnm,.. 
was laid on the table of therHouse during the last session in reply to the 
Honourable Member's question No. 143, on the 2nd March, 1938. A ,further 
statement showing the action taken since then, is now laid on the table. 

The eetabliahment of e&perimental grading, p.cking and marking stations hal heeD 
eoDtinued aDd developed. ~oertmoatee of authorization have been i .. ued to seven'firma in all. 
one of whioh i8 working at eight oentreB. Three more firms have informed the Agricultural 
Harketing Adviser that they are fitting up the neceesary laboratories to onable them to apply 
_ oertiflcatea of authoriMtion. Two Indian States, m., Naw&IUIfl&r and Porbandar, have 
.... bliehed laboratoriea and set up .stafF for the analysis and grading of ghee and work i. expected 
toatart shortly. In two other States, t'iz., Baroda and 'Patia.1a, propoea.la for the appointm~t 
of atafF and establishment of laboratories are under oonaideration. 

2. At the Central Control Laboratory, which has been temporarily eatabJiBhed at Cawn. 
pore, 1,000 aamp1eB of gtaded ghee have been teated. The total quantity of graded ghea packed 
up·to·date is approximately 21,000 maunda, valued at approximately R8. 11 1a.kh8. Of thia 
quailtity about 11.000 maund8 have been BOld retail. The weekly reports from packen Ihow 
that, the average premium on graded ghee has been R8. 5·8.0 per maund. 

3. The teohnica.l ditlicultiea in the ,tandardization of Kathiaw&r ~::. which were oonai· 
dered by the secoiJd 'Ghea Oonferenoe, have been surmounted. Draft under the ~riou1. 
tural Produce (Grading and Marking) Act. 1937. have been publiahed for opinion. It ill expected tIuIt the Rules will be promulgated shortly after conaideration of the opiniona received. 

CAPITAL OuTLAY BY RAILWAYS Oli MUJTDY YARDS AND SmINGS, B'1'O., 
B'l'O. 

41. THE HONOUl\ABLE RAI BAHADUB LALA RAM SARAN DAB: Will 
Government sta~:~. toW ~pital outlay on Indian Railways , oluach. pfthe 
foUowing :-(a) Militcy y~dsandsid,ings,(b) B,eserveroIlU:!g ~~() ~ 
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steam ()Oat, aDd (d) Construction reserve materl81stores tor new strategic railway 
constructions and other reserve stocks 1 Are these charges met by the Defence 
;Depa.rtment. i If not, why not? -
·.-To HONOURABLE SIR GUTHRIE RUSSELL: The tigtm)B of capital 
Ol1tilayon the various items are not readily available.· -

As regards the incidence of cost of item (a), a.reference is invited to part.-
graph 19 of Railway A,ccount Code, Volume l' 

Generally, the Def6llce Department bears the initial capital cost and thea 
recurring maintenance charges, or, if the Railways bear the initial.capital oostj 

interest and maintenance charges. . 
I In part (b) the Honourable Member presumably refers to rolling stock 
reeerved for the exclusive use of the Defenoe Departmeni\. If so, the arrange-
ment in respect thereof is the sa.me as for stoek reserved for other Central 
departments and Provincial Governments, um,ly, the railway provides the 
capital and charges the department or Government concerned rent at 91 per 
cent. per annum to cover interest, depreciation and maintenance. 

Items (c) and (d) form part of the capital at charge of strategic lines which 
is included in the capital debt of railways according to an arrangement which 
has the approval of the Legislature, but the interest on thc capital and the 1088 itt 
working' are 'borne' by general revenue..'1 and deducted from the oontn"'bution 
-payable by Railways to general revenues~ ReBOlution pa88ed. in t.he Legisla-
tive Assembly on the 20th September, 1924 regarding the separation of rgilliay 
from general finances. 

WITHDRAWAL OF RAILWAY CoNCESSIONS GRANTED TO THE DEFENOE DEPART-
MENT. 

4:2. THE HONOURABLE RAI BAHADUR LAI,A RAM SARAN DAS: Will 
Government state when they intend to withdraw the railway concessions 
granted to the Defence Department 1 If not, why not 9 

THE HONOURABLE SIR GUTHRIE RUSSELL: No proposal is under 
eonsideration for the withdrawal of the conoe88ions referred to. I would 
refer the Honourable Member to the Railway Board's memorandum relating 
to these concessiollS appearing on pages 30 to 34 of the Report of the Public 
.AooountsCommittee. on the Accounts of 1934-35, Vol. I, Part II. 

Tn HONOURABLE RAI BAHADUR LALA RAM BARAN DAB: Railways 
being run as a commercial department is the concession justified under the 
present economic depression 1 

THE HONOURABLE BIR GUTHRIE RUSSELL: If the Honourable 
Member will read the document I referred to I think he will find that the Rail-
way ~epartment consider it is an economic proposition. 
ECONOKIES BJ'J'BCTED IN RAILWAY WORKSHOPS AS A RESULT OP THE REeOK-

KENDAT19NS O]!! THE DICKINSON COJOfITTEE. 

4:S. 'I'm: HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB : Will 
Government state what .annual saving in workshop expenditure has been 
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effected on each of the State Railways as a result of the. adoption of reco~­
inendatiODe Of' the Dickinson Committee' 

To HONOURABLE SIR GUTHRIE RUSSELL: The recommendationl 
~f the Dickinson Committee, from the adoption of which economies in work-
shop expenditure could be expected, relate mainly to the system of pla.DDiDg, 
progressing and scheduling in railway workshops. The recommendations 
Were bast'd. upon practice already existing in the G. I. P. R. workshops at Pare! 
and already adopted to a considerable extent in other State Railway workshops. 
It il not possible to isolate the savings in expenditure due to the adoption of such 
JDGthods an~ the absence of statistics relating to the cost of repair of units of 
rolling stock prior to 1926-27 precludes a comparison being made on this basis. 

THE HONOURABLE R.u BAHADUR L.u.A RAM SARAN DAB: Is it not a 
fact that the efficiency of the repairs in the railway workshops has considera-
bly gone down since the introduction of the Dickinson reforms ~ 

THE HONOURABLE Sm GUTHRIE RUSSELL: Not so far as I am awa.re, 
Sir. 

IMPORTATION OF FOREMEN FOR RAILWAY MECHANICAL WORKSHOPS 
44. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB: Will 

Government state the number of foremen they intend importing this 
year from Britain fw: ,,}Vorkshops of the Indian State Railways, and on what 
monthly emoluments, and for what trades 1 Will they replace the Indianl 
who are now officiating as ~men and if so, why' 

THE HONOURABLE SIR GUTHRIE RUSSELL: Government have 80 far 
asked the High Commissioner for India to recruit 11 men from England for 
certain senior subordinate posts in the mechanical workshops of the N. W. R. 
As regards the scales of pay offered to them and the trades for which they are 
being recruited, I lay a statement on the ta.ble. As regards the latter parts, 
I would refer the Honourable Member to the reply given to his supplementary 
question asked in conneotion with th.e Honourable Mr. Hossain Imam's question 
No. 239 of 22nd March, 1938. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: From that 
may I understand that these Indian foremen will not be reduced' 

THE HONOURABLE SIR GUTHRIE RUSSELL: In reply to the Honour-
able Member's supplementary question of the 22nd March, I gave him the 
assurance that no Indian foreman who was doing good work would be re-
duced. 

8,..,.., .MlDi", lTae .ealu oj 1'(1.1/. etc •• oj I~e _JlpropoN4eo be rICf"IIih4 Jrom li:fIljl4M Jatr DerltJitt 
1''''' in lTae Meclia"ica.l Work.Mp" oj,," N. W. R. 

CAaltIAO. Alii) W AOO. SKOI' •• 

One II'CIl'eIIl&Il B1ackamith 
One F~ Millwright 
One Foreman. Paint Shop 
One ForelllaD Jig and Tool Designer 
One II'orem&Il Weldir 

.• Grade IlL 
•• Grade m. 
•• Grade II.. 
•• Grade r. 
•• Grade I. 
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LoooMOTWB SaOI'''. 
One Foreman Blaokamith 
One Foreman Machinist 
One Foreman Moulder 
One Chief Rate FixeJ 
One Aaaistant Foreman Tool Shop 
One Feed and Speed Checker .• 

Total •• Elevell 

Grade I 
Grade II 
Grade III 

Gradem 
•• Grade II. 
.• Graden. 
•• Grade II. 
•• Grade II. 
•• Gradam. 

NmmEB OJ!' JOURNEYMEN RECRUITED FOR THE RAILWAY MECHANIOAL Won-
SHOPS. 

4:5. THE HONOURABLE RAI BAHADUR LAu. RAM SARAN DAB: Will 
Government state the number of journeymen recruited for workshops on 
each of Indian State Railways from qualified students of the various Mechanical 
Engineering Colleges in India each year for the last ten years, stating the 
lC&1es of their salaries and allowances? Do Government intend to 
restore the old scales of their salaries and allowances ? 

THE HONOURABLE Sm GUTHRIE RUSSELL: As regards the first part 
, the information is not readily available. The reply to the second part is in the 

negative, but Government are not convinced bt this is necessary. 
RECRUITIrIENT OF Boy FiREMEN BY STATE-MANAGED RAILWAYS. 

46. THE HONOURABLE RAI BAHADUR LALA. RAM SARAN DAB: Will 
Government state whether they have stopped·· the recruitment of literate 
boy firemen on Btate Railways! If 50, why! 

THE HONOURABLE SIR GUTHRIE RUSSELL: Recruitment of boy 
firemen has not been·abolished but the E. I. R. and N. W. R. have not found it 
necessary to recruit to this category since 1931. This designation is not used 
on the G. I. P. R. and E. B. R. 

AsSISTANCE TO FLYING CLUBS. 
4:7. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Will 

Government state whether they intend to reduce the annual grants to the 
various Flying Clubs in India'f If 50, how much, and why 1 

THE HONOURABLE MR. S. N. ROY: In 1936 the Government of India 
adopted a three-year programme of assistance to Flying Clubs. This period 
expires on the 31st March, 1939, and the question of the grant of assistance to 
these Clubs after that date is at present under consideration. 

NUKBER OF INDIANS, ETC., IN THE I.C.B., I.M.S., AND THE I.P. 
4:8. THE HONOURABLE MR. B. N. BIY ANI: Will Govemment 

state the number of Indians and non-Indians in the I. C. B., I. M. B. and 
I. P. respectively , 

THE HONOUlWlLE MR. J. A. THORNE: I lay a statement on the table. 
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BlaIe7lMftt Motoitlg tIM flvmbe, o/India"" aflll~.IMiatW '" eM 1.0.B., tIM 1.1I.B. aM Ute1.P. 
, ' Oft the lit Jafl.""rr, 1938. 

Indian Civil Service' •• 
Indian MtMuoal Servi~ 

In oivllemploy •• 
In military employ 
Total tor I. M. B. (inoluding officers employed both in India and 

B1lrm&). 
Indian Polioo 

No. of 'No. of 
1Ddiana.' JlOIl.Ind.iau. 

442(a) ,692 

117 
148(6) 

~b) 

177(c) 

190' 
210 
~ 

416(c) 

(a) In addition 120 Indiana weftl holdinS "listed .. I. C.B. poetI on the le1iJ'~lla.JlY.lll38l 
(6) Includes 56 officers holding temporary commiuions. 
(e) In addition th&re were five officers who are not cl&BBified &8 either Europeans or Indi&Jl8. 

NUDER OlP FOREIGN EXPERTS APPOINTED DURING 1936 TO 1988. 
, ' , 

49. Tm: HONOURABLB MR. B. N. BIY ANI: Will Government 
state how many foreign experts have been a.ppointed by the' Government 
of India from 1936 to 1938 from foreign colWtries ? 

THE HONOUlU.BLE MR. J. A. THORNE: During the period 1st January. 
1936 to 1st Ja.nuary, 1938, OQ,c foreign expert was &Ppointed by tbe Govern-
ment of India. 

PUBLICATION OF THE TARIFF BOARD'S REPORT ON SUG~. 
50. THE HONOURABLE MR. B. N. BIY ANI: Ca) Why has not the 

Tariff Board's report on the Sugar Industry yet been publiahed 1 
(b) When do Government propose to publish it 1 
THE HONOURABLE MR. M. SLADE: The report Will not be published 

until Government have passed orders on it. 

RESOLUTIONS PASSED BY PROVINCIAL LEGISLATURES AND PuBLIC BODIES 
AGAINST THE ESTABLISHMENT OF FEDERATION. 

61. THE HONOURABLE h B. N. lUYANI: (a) Will Govemmeo~ 
Rtate what Provincial .Assemblies and .Councils 8nd other public orguiatioaa 
and institutions of India .have passed l"esolutions against the imposition 
of Federal Scheme on Indie. ~ . '.. . 

(b). Have Govemment forwa.rded the said reeolutiOllIl to the Secretary 
of State for India 1 

(c.) If 80, have GoveJ"Dment given any opinion while forwarding lIuch 
resolutions 1 

(ti) If 80, will Govemment state it , 
THE HONOURABLE KUBWAR Sm JAGDISH PRASAD: (a) Resolutions' 

against the establishment of Fedel'8tion have· beert passed by both'ChaIilbers 
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of the :Mad!aa. M1d :&uibay Legisl&t1rleS,· the Bengal Legi8latiVeCottncil, and 
the UI;lited Pro~cee,Bibal', }»unjab, Central Provinces and Ber.,r, North-West 
Frontier ProvinOO. Orissa and Sind ~tive Assemblies. Government have 
not m.!Iomtamed any list of public organizations and. institutions that have 
paSsed similar resolutions. 

. (b) The resolutions passed by the various Provincial Legislatures· have 
been forwarded to the Secretary of State for India. 

. (e). and (d). I regret I cannot reply to these parts of the Honourable 
Member's question. 

• 
MEA.8UBES TAKEN TO PREVENT SJroGGLING. 

.. 52. THE . HONOURABJ.E Ma. B. N. BIY ANI :(al Has the 
attentioI' or Governmert been drawn to the' speech of Mr. Behram 
N. Karnjia published ill the Bombay OnronidR-, dated the 26th July, 
1938, drawing the attention of the Government of India towards the smug-
gling of silk goods in India ? 

(6) Have Government enquired into the matter' 
(e) If so, with what result 1 If not, why not 1 

TIlE HONOURABLE SIR JOHN NIXON: (a) Yes. 
(b) and (e). Government have already tightened the cust.oms control on 

certain frontiers with satisfactory results. The question of adopting suitablo 
preventive measures on other frontiers is under consideration. 

GRIEVANCES OF SECOND DIVJSION CLERKS 011' THE POSTS AND TELEGRAPHS 
DIRECTORATE. 

53. THE HONOURABLE HAJI SVED MUHAMMAD HUSAIN: (a) Did 
the old second division clerks of the Posts and Telegraphs Directorate submit 
an identical memorial'to His Excellency the Viceroy and Governor General of 
India about 16 months ago praying for the grant of officiating pay 1 

(b) If the reply to (a) above is in the affirmative, will Government state 
whether any decision has since been arrived at 1 If not, why not! 

(e) Do Government propose to redress the long standing grievance on this 
score of the second division clerks of the Posts and Telegraphs Directorate 
at an early date 1 

THE HONOURABLE MR. S. N. ROY: (a) Yes, 29 of them applied for the 
sanctioning of officiating arrangements with retrospective effect. 

(b) The reply to the first part is in the affirmative. The second part does 
notarise. ' 

(e) Government have decided that in the case of the bulk of the memorial-
iats"thwe is no case for granting the relief requested. In the case of 10 of the 
memorialists they have reached the· conclusion that there is no ground for 
gj.~ additiOll&l pay for any servioes JeD.dered in the past; but &Te oonaidering 
whether their proepectIJ fur the·future ahouldbe improvecl. 
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RBOaG.6JDZA'l'lON OJ' TIlE POSTS AND Tlu.BGa.uBS,DIBIKl'l'OJ&AT& 

M. TID!: HONOURABLE lIA.JI SYED MUHAMMAD HUSAIN: . (a) Soma. 
!'ime in March, 1937, was Mr. Ghulam Mohammad appointed to investiga~ 
mto the adequacy or otherwise of the staff of the Posts and Telegrapha 
Directorate t 

(6) Did the said officer submit his recommendations on the reorganiza-
tion of ~e Posts and Telegraphs Directorate in April, 1937 , 

(e) In his report, did Mr. Ghulam Mohammad recommend that the two 
posts of Superintendents of the Budget and Statistics Sections of the Posts 
and Telegraphs Directorate be held by the two Accountants who had been on 
deputation from the Audit Office for several years , 

(d) Sometimes past did Government give an assurance to the eft'ect thl,t 
the deputation of the Accountants would not affect the prospects of the itar 
of the Posts and Telegraphs Directorate ! 

(e) Bas one of the Accountants now been holding the post of Superinten-
dent in the Budget Section in supersession to the claim of a senior Assistant 
of the Posts and Telegraphs Directorate attached to the Budget Section for a 
very long time 1 

(f) Will Government lay a copy of Mr. Ghulam Mohammad'. report on 
the table of the House 1 

(g) Will Government state how far and when they will give effect to the 
recommendations for the reorganization of the Posts and Telegraph. 
Directorate 1 

THE HONOURABLE MR. S. N. ROY: (a), (b) and (e). Yes. 

(d) No such assurance can be traced. 

(e) An Accountant working in the Section was appointed to act as Super-
intendent of the Budget Section as he was considered the most suitable man 
for the post. Since the recent reorganization of the Office of the Director 
General of Posts and Telegraphs the post of Superintendent, Budget Section, 
is reserved for an Accountant, but the reorganization contemplates a cadre of 
Accountants who will be recruited by examination, for which the ministerial 
staft' of the Director General's office is eligible. 

(f) I am placing copies of the reports in the Library of the House. 

(g) I am placing a copy of the orders passed by Government in the LIbrary 
of the House. 

NEED FOB PElUIISSION TO LEAVE THE STATION WHEN A MINISTERIAL Suv.urr 
PROCEEDS ON LEAVE. 

55. THE HON0'6BABLE H.ul SYED MUHAMMAD HUSAIN: (a)Will 
Government state whether it is neoesaary for the ministerial atd' of the 
Government of India Secrstariat and Attached Offices to obtain· permiuioll 
from their office masters to "ve station when they proceed on leave t 
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(6) If 10, wiD Government lay a copy of the ord. on the subject on the 
~~le .of the HoWIe , 

To HONOURABLE MR. J. A. THORNE: (G) and (6). Th~ answer to 
part (G) is in the negative, unless the Honourable Member is refemng to w~t 
is known as casual leave. Since a Government servant on casual leave 18 
technically on duty, he requires permission to go away from the station. 

MOTION FOR ADJOURNMENT RE RIOTS IN BURMA. 
THE HONOURABLE THE PRESIDENT: Honourable Members, I have 

received in due course three notices of adjournment. I shall take them up 
in chronological order according to the time at which I received them. The 
first is from the Honourable Mr. Sapru. (To the Honourable Mr. P. N. Sapru) : 
Do you wish to press your Mo~on' of adjournment 1 

. To HONOURABLE MR. P. N. SAPRU (United Provinces Southern! 
Non-Muhammadan) : No, Sir. 

THE HONOURABLE THE PRESIDENT: Mr. Kalikar, do you wish to press 
yours 1 

THE HONOURABLE MR. V. V. KALIKAR (Central Provinces: General): 
In view of the settlement made at Delhi I do not want to move my 
adjournment Motion. 

THE HONOURABLE THE PRESIDENT: Honourable Members, I have 
received this morning a notice of Motion of adjournment from the Honourable 
Sir Phiroze Sethna. I shall read to you that notice. 

" I beg to make a Motion for an adjournment of the bUliness ofthe Council of State for tho 
purpose of discU8sing a definite matter of urgent public importa.nce, namely, the recent occur· 
rences in Burma resulting in the 1088 of a large number oftives and destrul'tion of property and 
reorudetoence of riote in Mandalay and Rangoon •• reported on 3rd Septomber, which . hal 
created t1l:e greatest SODllO of ineecurity amongst the Indian population there and the fadure 
of the Government of India to bke adequate and prompt measures to protect life and property 
of Illdiane and tbeir attitude in maintaining silence in face of grave situation". 

Have you, Sir Phiroze, any particular arguments in support of this notice 
of adjournment 1 

THE HONOURABLE SIR PHIROZE SETHNA (Bombay: Non-Muhamma-
dan): Nothing beyond what I may say in the course of the speech which 
I may make. 

THE HONOURABLE THE PRESIDENT (to the Leader of the House): 
Have you any objection 1 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Leader of the 
HO'J86): Sir, I have no objection. 

THE HONOURABLE THE PRESIDENT: I may point out to the Council 
that last night I came to 1mow that this Motion of adjournment was about 
to be moved in this House this moming. I therefore looked up this morning 
all my papers to.find out if any notices of resolution on this very subject have 
been given by any Honourable Member or notice matter almost of this nature. 
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" (Mr. PMdent.J! 
I found to my great surprise that the Honourable H ajt 8yed M'llhammiAf 
Husain had given notioe ofa ~\ltiQD and 1 will read that Re80luiUn to 
YOli: '. ,; 

.. Thi8 Counoil recommend. to the GoYBnl'Or Gener&l. ill CouRoil to r.ppohtt a aoMmlttee m 
conawtation with the qoV8rlUllt,llt of BW'1Ila to inveat.ipte into the O~I!e8'o£ recent riot an4 the 
extent of oompeo811.tion whioh'should be awarded to the sullerel'l and to adopt Buitable IDeMUI'eII 
to proteot t·he life, property and intolreat of Indiana in BW'ID& in future ". 

I also found that notice of a more elaborate Resolution has been given 
by the Honourable Saiy.ed Mohamed Padshah Sahib .Bahadur, which I llhall 
also read to yeu : 

.. Thia Counoil recommends to the Go~rnor General in Council ':-
(1) To bring to the notice of the Government of Bnrma that the Indiana in!l0n~ra.J IoIl!i 

the people of Madru and Bengal Prealdenoies In' parfiiellm deeply '~'the 
nooent riot. ia. BurDla and hope that e§eotive me&iure. to ~ life I.Dd pm-
perty hav" been all.opted and that a.deluate mea8~ will be eOAtinued. to prevent 
a recrudt'lsoenoo. " 

ADd that iti, the ellmost wiah of all thi!: oommunitiea in India thu peaoe &od tranqu.illity 
be speedily restored and maintained and t4at a fair and ,aatiaCactary D1Q8UN of 
relief, by moans of compensation, ete.. will be afforded to an 8lifferel'l. 

(2) And to adopt meaaurea to have a Committee of Indians a1ld Burmana appobl1l!d for 
the p\l~pose of ~nquiring into the disturbances and cauaea thereof and to Bug,.n 
measures to bo adopted for the m~ntenanco of pormanent peace and goodwin 
between all the va.rious communities in Burma ". 

THB HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham .. 
madan): On what date hi this coming, Sir ? 

To HONOURABLE THE PRESIDENT: This Resolution came in I think 
some days a.go. 

THE HONOURABLE MR. HOSSAIN IMAM: On what date will it be 
taken up, Sir 1 

THE HONOURABLE THE PRESIDENT: Will you please wait and do not 
anticipate me? The Honourable the Leader of the Houe has said that he 
has no objection, but it is my duty &8 President to see whether such an ad-
journment Motion in view of these two Resolutions is admissible at this stage , 
I may also point out to Honourable Members rule 12 oftha I~ian Legislative 
Rules framed under the Government of India Act. That rule says : 

.. The right to movo the aijournmGnt of either Chamber for the purpose of diacUIBing a 
definite ma.tter of urgent public importanc& 8hall be aubject to the following restrictiona, 
namely :-

We are not concerned with the first three restrictions, (i), (U) and (fti), 
but I will read restriction (iv) : 

.. the M.otion must !lot anticipate a matter which baa been previously appointed for 
consideration, or with reference to which a. notice of motion haa been previowdy 
given ", 

The Honourable Haji Syed Muhammad Husain's Resolution has, r may 
point out to Honourable Members, aeoording to this rule been already appQinted 
for conaideratiOD; Itwaa ballotted for and has been fixed for hearing OIl 
the 16th September next. The Honourable Khan Bahadur ,Saiyed Mohamed 
PadBhah'.Re80lution ~ not yet come ~p before mEl but I ~][peotit tocoJbl 
\iP ,bef.re,m~ ina day QI,two,but it is co~red by the latter part of rille IB, 



clause 4: which says II or wi:th reference ,to which a notice of motion has been 
previously given". So that notice has Deen given of his Resolution by Mr. 
Padsha.h. So Honourable Members will see and particularly the Honourable 
Sir'Phirozo Sethna that I am placed with referenco to this important Resolu-
tionin a difficult position. I have no freedom of action at all in this matter. 
I am bound to put into operation the rule which has been framed and his 
adjournment Motion, therofore, is manifestly bo.rrod by the rule of anticipation. 

I have also taken some pains to find out, what has been the law in England 
on this subject and to see if I had any latitude in the matk,r. It is only right 
to briefty refer here to the practice prevailing in the House of C~mmons for thc 
infonnation of Honourablc Members. It is no doubt true that tile practice 
in this respect of the House of Commons is that in d6tamining ",h( ther a 
discussion is out of order on the ground of anticipation, the Speaker must have 
regard to the probability of the subject anticipated bC'ing brought before the 
House within a reasonable time (see Sir Erskine May's Pariiamenta"l l'ractir,e, 
18th Edition, page 272); but this is so, because the rule as to anticipation was 
expressly modified by the Standing Order 10 (0) of the Hous~ of Commons 
(see ibid, page 249). The rule as embodied in· clause 4 of rule 12 of our Rules 
of Business (which I have just read to you which is our standing rule) still 
rigidly adheres to the original practice of the House of Commons and so long 
as it stands unamended must be strictly interpreted as it stands. Both in 
the Council of State and more particularly in the Legislative Assembly rulings 
have been given from time to time in the past st:cictiyenforcing clause 4 of 
rule 12 of our Rules of Business, and as recently as 25th January, 1987, my 
brother President of the Central Legislative Assembly has confirmed the 
previous rulings of that House. I may also, state that in the present case, 
however, even in accordanoe with the practice followed by the House of 
Commons the Motion would be distinctly out of order, inasmuch as the matter 
an1;iciPfioted by the Motion has a reasonable chance of being discussed within 
,a week or.ten days from today. The Honourable Sir Phiroze Sethna will, 
therefore, recognise'the objection that his request to move the adjournment 
of ilie House anticipates discussion whim will arise on a prior Motion of 
which not only ,has notice been actually given but which has been balIotted 
for and the 15th September fixed as the date for its hearing. The adournment 
Mo?~n must, for these reasoDB, be held to be out of order and I disallow it. 

STATEMENT LAID ON THE TABLE. 

,QJs,rECTS ON WHIOH THE AVIATION SHARE OJ' THE PETROL TAX FuND WAS 
EXPENDED. 

TIlE HONOURABLE MR. S. N. ROY (CoIJl!Dunioations SecretarY): . Sir, 
I beg to lay on the table statements promised in reply to part (b) of Short 
Notice Question No. 14:6 asked by the Honotlrable Mr. E. Miller on the 28th 
Aupt, i934:, showing the objects on which the Aviation share of the Petrol 
Tax Fund was expended during the financial years 1936·37 and 1937-88. 
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Bfotem.m IAowiIlg &it obi- _ aiM tAe .A.aauo. lAG,., 0/ &it Pehl flu I'HIJ .. ..,,-.. 
tlllritig 1M 1M ,_19&6·81. 

Object. lbpeadKare. 

Cl __ 

Finanoial ..u.tance to ftyiDg clube in India 
Special gra.n~.in.a.id to U. P. FlyiDg Club, Ltd. 

RuearM-
Soholanhip and financialaaaiatanoe to Mr. P. P. Nuir, an ael'OD&utioal re-

Be. 

21,000 
10,000 

33,000 

II8&l'Ch student in England 6,986 

flm,ttl !If-
Tra.ining of Indians in wireless telegraphy 
Finalicial aaaiatanoe to Mr. B. L. Dhawan 
Trainins of Pilot Instructors at Karachi and Bombay 

AWom/l-

8.028 
730 

1,960 

10,703 

Provision of a B. A. C. Drone aircraft for ftying practice by Clube in India 6,977 
Bxperimental equipment of an aeroplane with armour plate glUll wind 

acreeIl8 10 
Bubecription to the Flying Fle& Fund (to ftnance experimentsl wind tuDneJ 

teat. of this type of maohine) opened by the Air Le.gue of the Britillh 
Empire '6 

lAg""ag--
Purohaae and installation of a .. Sun .. beacon at the .lodIapur aftOdrome 
Prcmaion of obetruotion lights OIl two mute at the WIT _tion atMiDp-

ladon 
Installation of a General Electric Compally Neon t.oon at the civil 

aerodrome, New Delhi -

Pur~:: ~~rt&~~e Neon .l:ghts f~ .the oi~.-'e. at ~achi ~~ 

Lighting of the QutabHinar 

Wirdu, fldftJrGpy-

6,03'7 

lIS9 

4,439 

2,116 
1,216 

8,088 

Insta.ll&tion ofwireleaa telephonic apparatus on lIiJea Kerlin aircraft helolll-
illl to lIMara. Tata Son., Ltd. . • . • . • • . • . 1S26 

Experimen~ work ...pth direotiqn flndins radio recei't'ins appar&tuI 628 

1,063 
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Object. Expenditure, 
RI. 

Eltperimental work by Moll81's. Tat. Sons, Ltd., with an aOO81erometer 1Up-
. plied to them for re_ch in atmospheric turbulence • . . . 36 

ProYislon of Holophane J.umeten at Agra, Poona and Karachi to measure 
at.mospheric tr .... pe.renoy and. night viaibility (of beaoona. et.c.), iD 
India 1,103 

1,139 

Mi8cellaneolUl. 
Wireless Demonst.ration Hight of VT -ACT in connection with the opening of 

t.he WiUingdon Air Station . . . . . . . . ••• 5()() 

Demonstration of night flying in connection with the Empire Air Kail 
Scheme 300 

Total 

Object. 

Olu.-
Fina'noial_ist.ance to 8ying cluba in India 

BueareA-
Scholarship and inanoial auiat.ance to Mr. P. P. Nuir, an aeronautical 

reaearch atudent. in England . • . • • • . . • • T,.,..'wg-
Training of Indiana in wireleea telegraphy 
Training of certain aeboM in multi-engined aircraft 
Training of 2 Indian !' B" Pilota as Pilot Instructol'8 
Further training of Mr. Gutgo in multi-engined airoraft 
Financialaaaiat.anee to Mr. B. S. Lette,temporary Teolmieal Officer on 

the ata~ of the Director of Civil A nation in India, in inatrumental 
blind flying •• 

Training of Mr. P. D .. Sharma in multi~engined airenlt .• 
Finanoialauiatanoe to Mr. B. L. Dhawan 

~trwaft-

Total 

800 

67,783 

Ezpendit1lre. 
R.. 

21,000 

1,022 

!,M4: 
2,448 

8INI 
1,372 

eoo 
525 

1,896 

10,577 

BJ:p8l'imeDta for determination of perfol'lBlllOl teN of &iranft " 
JnveatJgation of alrloob OD certain typea of afraraft enginel 1211 
TranIfer of B. A. C. Drone alrofaft (purchued for an ell:pllrimental pur_ 

poee) from Delhi to Karaohi.. .. .. .. .. NI 
~ of propeller for B. A. CJ. DloDe 78 
RepairI to B. A. C. Drone aircraft sa 

ToW 1,011 



[ISm BuT. 1938. 
Objeot. 

Ligllftng- , ' 
,Lighting of tho Qutab Minar (OIUTied forward from 1936~37) 

W'relu8 Telegrap/ly-
Experimental work with direction.finding radio reoeivina appatl&UI 395 

Wor1-1-
Spe"ial treatment of the experimental runway at the Civil Aerodrome, 

Al\ahabad . . . • • • .. .. .. .. 158 
Experimental cemont grouting of the runways at the Civil Aerodrome, 

Juhu, .. .. .. .. .. .. ..381 
Experimental prov:ia!on of a temporary ce~ing in the new Government 

hangar at the CIVIl Aerodrome, New DeIhl ..'.. • • 8t4 
Construction of an oxperimental pontoon in the Jumna at Delhi .. 2,~ 

Provision of stu.rteva.nt pnAumatic despatch tubee in the WiUingdon Air 
Station, New Delhi, &8 an experimental measure .• .. .• 3,171 

Total 7,022 

:.Iff ilullane01l8. 
Maintenance and operation of the Govllrnment aeroplane Avro XVT-ACT. 1,765 

Total 43,~52 

NOTIFICATION LAID ON THE TABLE. 
PROHIBITION OF EMIGRATION OF UNSKILI,ED LABOURERS FROM THE LDB48 

PBESlDENOY TO MALAYA. 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Education, ~~]~h 
and Lands Member): Sir, I beg to lay on the table a C()py of the NQti:6cation 
issued by the Department of Education, Health and Lands, No. ,F.-4~/38-
L. & 0., dated the 8th June, 1939, prohibiting the emigration of unskilled 
labourers from th~ Madras Presidency to Malaya. 

No. F. "138-L. &: O • 
.oOVIIBNIlBNT OJ' INDIA. 

DEPARTMENT OF EDUCAlIION, HEALTH AND LANDS. 
a'mIa, tAe &A J-., M8. 

NOTIFICATION. 
(OVBB8BA11.) 

Wheft1&8 it appeal'B that the number of llDIIkiJled Indian labourera now In the Malay States 
Ui in eSC6118 of the pl'tlllllnt requirements of industry and continuance of emigration to thole ........ 
Ui therefore nndeairable, ,the ,OeUtnJ Goftl'llDleDt,in ,utwci8e of the po1r_~by ab-
aectiml (1) of aection 13 of the Indian BmjpatieD Act., 1932 (Vn of 1922) i1pleu11d ,to .~hibit, 
with effect frolJl,~;16~ JUAe, 1938, ~ peraou £rom Ct~tins£rom ,the tam, 'torioi imder the 
ad~ration of the Provincial Government of Madtaa to the Straits S8ttlemen., the lI'ederated 
MaIa.y States of Perak, Belangor, Negri-Bembilan and Pi-hang and to theUnfederated MaIa.y 
States of Kedah, Perlis,o -Johore, Kelantan,' 'l'ft!lliillDl1 and BnmeUor .... JIIll'POM af"DIkiUed 
work. 

(8el.) G. S. BAJPAI, 
S...,.". 



INFOBJIATION PROMIS&I)IN REPf,.Y· to QUESTIONS LAID ON 
THE TABI~E. 

THE HONOUlU.BLE KUNWAB SIR JAG-DISII PRASAD (Education, Health 
IdldLands Member): Sir, I beg to lay on the table the information promieed 
to the Honourable Raja Yuveraj Datta Singh in reply to-

(1) Question No. 324.asked on the 16th November, 1937. 
(2) Question No. 295 asked on the 7th April, 1938. 

~No.8I4. 

hmulll BoT SooUTfI' OBo.&JrJU'l'ION, TAlIIOdYtU. 

(.) The Tanpnyika Boy Scout. Ordinance, 1935. of which a copy hal heeD placed ID the 
IAbrarY of the Houae. wu ena.ot.ed with the object of protectiDg the aotivtt.M &aa mter.tl ID 
Tan.anyib Territory of the Boy Scouta AlllOCiation, namely, the AaIocD&tiCID ~ted 
under a Royal Charter granted OD the 4th of January, 1912. Seotion 3 of thfeOldfnaDce pr0-
hibita anY perIOn. unl_ authorized to do so under the rules of thi8 AIIBooiation, from ".,.;q 
any uniform. badge. token, or emblem ~ by the Association, or any uniform, etc., whi06 
may reaaonably be held to be an imitation of thoae uaed by the AIIaociation and to convey the 
Impreaeion that the __ ie entitled to _ it. The Ordiuance does not prohibit the wea.rinI 
or I&le of a.ny other uniform or badge. 

(b) It ie not lawful for any penoD to form. organize, or work any Boy Scout orpnlMtioa 
ftoept in aocordance with the rulee of the aforementioned Association. 

(Ill The anewer is in the negative. There are 19 Indian groups withiD the Taupuyika Banola 
of the Bov SOO1Ita AlIOCiation: .even of them had DOt, up to the end of December, 1937, .ppHed 
for re.reqistmtion. althollgh the time for doing so hal elapsed and ODe group hal recently with. 
drawn from membership of the Bl'&Dch. 

(d) The Secretary of the Hindu Seva Bamiti Volunteer Corye wrote to the CommilBioner of 
Police in September. 1937. stating that the Corps wiehed to institute. Boy Scout. Gi:l.for Iti 
community and aaking for permieaion for the group to be affiliated with the All- . Sen 
8amlti Bo:v Scouts AI80oiation of AJlaba.bad. He - informed that as the Sen Samiti Boy 
Seonts ,,",1'8 not regiatered with the InternatioDal Bureau of the Aaaociation iucorporated und_ 
the Roval Charter of 1912, it would appear to be contrary to the provisions of aeotion 6 of the 
Boy Sr.outs Ordinance for the grouP.." to be formed or organized as Boy Scouta unl_ authority were obtained from the Territory s Chief Commieaioner. No application had been received 
up to the end of December, 1937 from the Corps for admiaslon to the Boy Sooat. AIIIoaiatiOD. 

(e) In view of the reply to part (tI), DO actioD OD the part of the GoY1l1'llDltlllt ie o&lIed for. 

Quueicm No. 196. 
IlIIDUlilS IlII AUSTRIA. 

Separate statistillll In reepeet of British Indian IUbjeotl in Austria are Dot iDoIuded in the 
OODentar retums for British subjeeta in Austria. It is, therefore, Dot poesible to gift aoeurate 
IDformation regarding the Dumber of British Indian Bubjeeta in Austria. 

No eMM have recently been brought to the DOtice of Hie Majeetr's Government ID which 
British Indian IUbjeeta iu Austria have aought the protectiOD of Britiah Conaular 0fIicers, but 
lOch protection. Is of OOUl'I8, afforded to Britiah Indian subjeots, aa to other Britieh lubjeotl 
whenever De_ry. 

THE HONOURABJ,E MR. J. A. THORNE (Home Secretary): Sir, I lay 
on the table information promised in reply t.o--

(1) Question No. 156 asked by the Honourable Mr. P. N. Bapru on the 
22nd September, 1937. 

(2) Question No. 106 asked by the Honourable Mr. V. V. KaJlkar on 
the 21st February, 1938. 

(3) Question No. 120 asked by the HOQ,QtU-able Mr. B. N. Biyani on the 
24th February, 1938. '. 

(4) Question No. 161 asked by the Honourable Mr. Hossain Imam on 
the 7th March, .1938. 

( 33 ) o 
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'NO'rII~'-'-The' potta'iilllktded 'in tbiB litdemetit ate Iill ~ed'.~p!!ric* lIIaeQgh ~m;', 
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'1;- 1. ......... 0DIlege, ·Gtaora ··0alL . 
...... BiIbop Oo$toD'. M,ooI, 8irala. I' 

S. Cathedral High School, !hmbay. 
4. St. Mary's High School, Bombay. 
6. Barnes School. Deolali. ' I 

6. a· ~ SehooI, V.appatara. 
,. Blihop COtton', Bchool, Banp,lere. 
II. St. Joeeph's Coil .. , Bir.ngalore. 
9. ~Win:'8 w.pi 8011,00.; BllIlPlo!'e. 

ae. It. G. F. S~. 
II. St. JOBeph'8 College, Naini Tal. 
12. Philander Smith's College, Naini Tal. 
13, 8herw00dCollege, )j'aiaj Tal. 
14. St. Paul's College, Darjeeling. 
15. S~. JOIII!Ph', College'. DarjeeJ4ng. 
18. KU1'8eong VictoriaSonool. 
17. St. An~' s Colonial Homee, Kalimpong~ 1'.: '. Kartimere CoUep. Lubow. 
19. Bishop Cotton's School, AIlaMlad. 
_ .. ~!, 1fAg~. 8dIooI, "'bId. 
21. Oak GIoYe School,' M~8. 
t2~,.' George'II! 00P!P, .U8IIOorie. 
Wi;' St. ';PlaeHa' B~ool,' MIIIIIOOrie. 
14. Bala Hielar Allen Memorial SeIIool, III ...... 
26. St. Peter'. College, Ap. 
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Serlal:-' , . "', 'Offenee under which Term of 
imprisonment. 

.-, 
, Date of-

No. Name. Convioted. conviotioll. 

A.nllm-MBRw 4&l. 

1 R&m C1~ndra Bapat 

'i. .; '" 

;"" ..... 
307, I. P.·C. •. ,. yearl! R.1. 
19 (F) Arms Alii.' I •. '_ R. I. 

21-5-32_ 
21·5·32. 

2 lagan Nath .. 19 (F) Atms .lilt. .iyears &,,1... !.,:., :!~~1l.83. 
46/112 dfl'riiob8 Act .-4 months &. 1. .. ' 7-2-36. 
of 1894, 

3321.1'. C. 
3 Ram Singh tIlia, Hem 307, I. P. c. 

., years It. I. 
7 yearaR.I. 
7 years R. 'I. 

22-5-36. 
27-11·36. 
27·11·86~ ChaDdra. 307, I. P. C. 

(Sentences to ran 
ooncurrently). 

4 GltdkatiLal' 'l'haibr 108, C.·PiC, lyMt S. 1.or.utU 211·1.,37. 
he furaishes a per-

5 Jawala Penhad 

Dr .. LlII. 

6 B.K.Dntt 

7 Ram KrimnA Khatri 

8 Ram Dulare Pruad 
Triqdi. •.. 

. 

9 ~.lia Nath Gupta 

10 BfrJllilima ~atll ~k.hi' 
I',':" , j 

IJ ... !lo"'CMadJ'a ·~t, 
terji. 

12 Harabaudu Bamajdar 

13 Dhanwantri 

, 
. '. 14;: iT.BuD8bum& 

15 Shiv Sh&akar 
.. , ;' ~ r '. . _ r, 

IIOnal bond for RH. 
150 and two sureties 

.. for '. like amount 
for hi. good he-
limo.... . 

Detained under:Re~ '"'. 
gulation III of 
1818 frqm . Jard 
Sef~~~l', 19311., 

.J °l!.: 

SectiODB 3 and 4, Ex-" '1'nmapOlta6ioD 'far· •• ,1-2&, 
plosivd Suhe~ .• , l11li. 
4ct No. VI of 1908 . 

. 1 i • ' . ,I .• : ,'; .'. 

Section 5, Punjab 
Criminal Law . 
(Amendment) Act, I· 
1935. 

Do. 

Do. 

Do. 

P9. : 

, !DOntu It. I. . ' ". "" .. 

Do. ," 
lIl •. 

'r " Do. 

Do. .. 
Do. 

109/120Bf394,I.P.o. 11 years R. I. 
1D (F) Arma Aot. 5 yeara R. I. 

o 'I . ~. \.,-1. .. 
19 (F) Arma.\c$. '7 ,...re:8.. I. 
307,I.P.C. ~cl~R.I. 

IN-A •• I. P.C •. 

,lila. 

Do. 
- Do. 

22-1~38. , 

.. 26-1·33 • .. 13-2·33 • 
" .... ;:. .. 

.t .. ~· " '~'l. .. l" .... ~ 

," ~l 

02 



• OOmlCIL .0)' STATZ. [1m! SBPT. 1938. 

~ 
No. Name. 

18 Bhawani Bhahai 

Ofrenoe under .blob 
ocmvioted. 

Detained under Re· 
gulation III of 

Term of 
ImpriloDment. 

Date of 
OODTiotiaa. 

I 
171 v. R. Vaiu.ampa.ran 

I 
~No.l61. 

1818 froDl 25th 
April. 1932. 

Detained under Re· 
gulation ill of 
1818 from 16th 
August, 1933. 

JuJU. .... n F.lDll1'11m M08Q17U D' DBLm .l!l'D TJD M08Qv.a III N." DBLm. 

ST.lTJUmlllT I. 

J_ JitJlljid Ji~ O_iINe.. 

(.) The ~t members of the Committee are :-
(1) 8hama.ul·Ulema Maulvi 8yed Ahmad Imam. 
(2) H. Mohammad Iahaq Sahib. 
(3) Khan Sahib Maulvi Mohammad Fual Uddin. 
(4) Khan Bahadur Haji Mohammad Yuuf Paiwala. 
(6) Khan Bahadur Nawab Mohammad Abul Hauan Khan. 
(e) Nawab '.ada Am Ahmad JDum. 
(7) Pirji Shah Mohammad Abdul Samad. 
(8) JIiru Mohammad Mirza Sahib, Beti1'ed Deputy CoUeotor. 
(9) Khan Sahib Sayad Nawab A)i. 

(10) Khan Sahib Hakim 8iraj Uddia. 
(b) There it no bed period of office. 
(e) The inoome and expeaditure for the laat two years were :-

lDoome. ExpeDditure. 

1936.37 32,103 29,498 
1937.38 ;. •. 31,638 38,780 

(d) The balance on the 3l1t Maroh, 1937 wu Re. 10,058; this it in the Imperial Duk. 
(e) The Committee wu originally appointed by an agreement with Gonnunent· dated the 

14th November, 1862. V&o&noiea are filled by oo.option. 

'" f'~"',0/4Ae ~".. iJakd .~ 2MAlIr:..;~Ddf.~2, .... by ~ JiG'MIp'1 oJ ~ J..,. 
l1::.Jl, 

w~ the udeniped. _ Members: appointed by apeemeot amoag 01ll'lle1VM ulft.upn 
of the Jama Mujid, thaDkfa1ly enter mto the followiDg IIp!8meDt of oU' own free wm with 
Qu ... _:- . 

1. We are re8pODIible that thIftt shall be DO cliMrbaD-, ~ .. or quaznl within 
the Mosque pre~. 



· , 
!. If any queetion Ihould &rile in aonneotIon with ~ JrIoIque or reJicion .. will _tie it 

~tel1 betw~ ounelvee. . . 
I. No act eb&ll be ooDUDit&ed inIide the Jfoeque ymolL may tend to Bhoy OOIltempt 04w, 
~ to, GoV8l'llJllft&t. Should. however. allY _ch thing take place and yhich mal be· 
beyeDCl our power to check or control, we ehall bring it to the notice of the Deputy:Comp"~.: 

4. We will do repairs to tho buildinglJ of the Mosque, whenever it is neOtllllary to do 100 IIIIIl 
eb&ll keep up regular aooounts of 8hop rents, Tah buari, eto., of the endowed property, 

Ii. If a vacanoy is caused a.mong the Managera for auy reuoa whatever, .. 1rill .• ppoiDt • 
__ by apeement among ol11'8Olvee • 

•• U any thing is done or act committed contrary to the whee of the GovernJII8Dto .. here"" reoopize that Government lhaJl be at liberty, at .U ti-. to oJoee the MoIque or make 
oiW &l'l'&IIIfImentB for its II1&Il&pIlMDt. • 

(ScI.) Mira Dahi Bu. 

(SeL) Md. Ibrahim. 

(ScI.) Nuir Uddin. 

(Sd.) Hafl. Daood. 

(Sd.) Mahboob Bax. 

(Sd.) Md. Sadruddin Khan. 

(Sd.) Md. H1l888oin. 

(Sci.) Turab Ali. 
(Sd.) Md. Ta.t'azzul Huaain Khan. 

(Sci.) Hab Mil' Mohammed. 

Written on Uth November. 1882. 

STA.HJlBlft U. 

P,,"PU" Managillg O_UUe. 
(II) The preeent members of the Committee are I-

(1) K. B. HajiRa.ehid Ahmad. 
(!) K. S. Haji Fazluddin. 
(3) K. B. Sheikh Azizuddin. 
(4) Nawabzada Aziz Ahmad Khan. 
(6) Shah Mohammad Abdul Sunad. 
(6) Mir Faizul Hanan. 
(7) Maulvi Kafeyatulla.. 
(8) Haji Mohammad Iehaq. 
(9) Haji Abdur Bazzaq. 

(10) Hafiz Abdu1Aziz.~ 
(6) There i. no fixed term of office. 

.,. 

(0) The inoome and expenditure for 1936-36 and 1936.37 ftJ'8 1-
Inoome. ExpeIlCiitun. 

1936.36 M,I20 66,167 
1936·37 64,2'72 61,702 

Theee iIruree include the inoome from the Fakhrul Majid, the Kala :Majid. the LaJ Majid, 
.... Majid Kadari, the Mujid Fateh, the Mujid P&rathr., and the Mujid Khajur in Delhi. Tbq 
aIIO include expenditure on these mOlqu8l, and on twentY·IU: moequall in New Delhi which are 
DOt managed by the Committee but for the upkeep of whioh contributions are mad" throup1laJi 
1Ioham.mad IBhaq, a member of the Committee. . ... : 

(II) The balance on the 311t Maroh, 1937 wu RI. 12,OOO-tbil il in the Imperial Buk. 
(8) The Committee W&I originaJly appointed by an apeement with Government dated .... 

1R Ma" 1877, a oopy ofwhioh 18 annexed. Vaoanoi8l_1lled by oo.option. 



[m SEPT. 1938. 

~~~,., ",,' '" 
Pn v.kiq 0'9W", of the FatehpurlMaejid reetored to the M:~ha~'OO'~~Uilit1b1; 

.... tI09tlftitiitift 'of BlUr. ail ... _of f*e''01i 'tile oOo..ao. 01 .. UI'IIIIlp6ieR by, Her ~ W' :~":~~eflDdia __ 1JIIIlItoitpW'WhoRe "11D ... ~.~,jtll: 

-rut we wID be reapolilibIe for-
,t • i ~', 

~"lo JlllelerYiDI$be peace ~ithin the m.oaq1l8, 
n. ~iDg disputes connected with the buildiq or the pl1l]lOll!i to whla1i' it 'u dJ-YbtA, . ,. 

, 'm. JII'IIftDUag or ~ fdae'~ ~f l8di$i~u.1aquep w.~~~ ~'~I 
Gbvemment withiD the preoincta of the • .,..... ',. 1: 

IV. keepiDg the 'lIHi8qae in ...... ir aDd reoordini all ....... '.wIT ... ,the prop8rt7 
coOBtitutUJg the endoWDl~t. 

. . . , 

Intheeventofthemanagera failing to act up to their engagements in matten atfeotiDg the 
J"lbJic interests we do hereby &t!kno-.}edge "t Government hu • n,ht ...... UIDe' po-'on of 
the Jlujid and ahopa. etc., beJongiDg to it. 

THE HONOURABLE,SIR GUTIPUE RU~~LL (Chief Commissioner for 
Railways): Sir, I lay on the table the information promised in reply to-

(1) Question No. 200 asked by the Honourable Mr. Hossain Imam 
on the 29th September, 1937. 

(2) Question No. 247 asked by the Honourable Mr. Sitakanta 
Mahapatra on the 5th October, 1937. 

(3) QUf',stions Nos. 255. 258, 261 and 262 asked by the Honou'rable 
Pandit Hirday Nath Kunzru on the 1st April, 1938. 
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~No.lI'1. 
, . 

TOT.&L AII017lIIT aJIOOVJIBIiD UJntMoLT A8 LmIIlI'I ..... OJ! 0wM I lUILW~YI DI •• P.aT or 
CeIrrB.uJoN lJOB brDUS C~HIlDIG. 

A.B.R. 
B.I;N.W.R. 
B.N.R ... 
B. B. I; C. I. R. 
B.B.R ..•• 
•. I.R ... 
a.I.p.R. 
II. I; S. II. R. 
S.I.R ... 

(Bued on figurea for 1936·87.) 

• 

RI. 
17,848 
15,600 

78,456 
1,18,898 

29,832 
-158,869 

3,1578 
1,07,093 

9',384 

eNo lioellllll fee i. reooverect The amount Ihown i. on aooount of fee. for hawkiDg, a ,., 
a.piIcI charge beiDtr made to keep a check on the number employed. 

~No.UI. 

.A!'PLI<aTIOJi 0., '1'JDI Nzw LlU.\'B R111JII:BT TBJI E. I. R. 

It h&l been reported by the General Hanager of the Railway that there hal been no eli .. 
_tent among the .talI oonoemed. 

~N-o.U8. 

Government are informed &I followa 1-

(/I) Aooommodation at Lillooa.h illimited but no apprentice. have now;to make their oWD 
arrangementl, &I the prellllnt praotice il to train at Jamalpur apprentice. who 
O&IIJlot be acoommodated at Lillooah. 

(6) No enlargement of the HOItel il nece_ry at prel8nt. An allowance of RI. 39 per 
meneem ia a.llowed for each apprentice living in the HOlte) to oover the COlt of 
food and hOltel expeneel. In view oBhe aDlWer to part (/I) the otw part. do no' 
arillll. 

(e) Reply to the lint part il in the nlllative, the lllloond part doel not &rillll. 

q.."ioa No. 261. 
APJoomTllD'l' 01' I.DIAl' APP:amrrWlIS DI IUlT~JI PJlBlU.NB.T POITS ~D UNDBBGOmG 

TB.uNllfO IN !'IIJ: C~BBIAOlli ~ND W ~01f SHOPI 01' TH1I E. 1. R. 

Government are informed &I followa :-
(a) The reply to the first part il in the a.fIirma.tive. AI regard. the l800nd part, it i. 

not the 0&88 that until reoently DO p&I88d Indian apprenti08l l80ured jobl in the 
Ibope. 

(6) AI reprdI the firit part, it i. not olear to what period the Honourablellember i. refel' 
rilll. OwiDg to va.ca.nci81 not being available apprentice mechaniCi who completed 
their training in 19315 were ahlorbed in poItI lower than cbargeman. Theae 
men have ainee been promoted to ohargemen'. poats. The llll00nd part does no$ 
ariee. 



~ No. m. . \);~",.II,. 
N:11"., QJ: ~1Q)1O' Fo .... u, AssISTANT FOBBIIU UD CUAJIG ... O maLOYED III THE CAJuq. . . ... "'.; ,:"",' ""eil iMfi"WUO!I"8SOft 0. .... B,·I.·a. ;'" , " ',' ... " 

FOrelllell .• 

Foreaea' •• 
• 

AllBietaatForemen 

< • f .. ; . f' "'t .• .: P17 r. ' 

,.' d ;. I ~,~: ; 

: ',. Grade. Indiul. 

Re .. 

• • 1t76-26---«iO 

. . liOO-26---660 1 

. .• ~26---060 

~26--47li 

350-25-400 
.. J70-2~ 

, . ~ t 

.... 

•• : l~'J,(iO-~, , 

... ' 
" 

" .. 

c· .>" ... ," ," , • I J. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
THE HONOURABLE THE PRESIDENT: Honourable Memben, Iba"·~ 

a Message to· give' YOll &om Hill Ez:oelleaey the Govenwr General. The Mes--
8IIe runs thus :,_.-. 

PANEL OJ!' CHAIRMEN . 
.. I'll p'sr81&ance 0/ "a8 Pf'OVj"OM o/lIuII.lled",n (2) ollleetion 13A o/the (}ov£m'Mlflto/ittdia Ae' 

illlllet emt in tlte Nintlt 8cltetlvle 10 lite Government 0/ bidia Act. 1935. 1, Mic1wJdHerberlBwllllt, 
K 1ttJk1lbIdl. Baro1£ ~, 1Iereby 1I!O",inate the /ollotoi7l(/ M emb,.r,B a/eAt. eovncil 0/ Beau 10 be Of& 
the Panel 0/ Gltair".~n 0/ tAl. lItJid Council 0/ l,zeatt : . ,. 

I" ,he .firll' place. the Honourable Rai /kJ&adtlr Lala :sa. &.r.", ~; in 1M .Il00II4 filace. 
4N .(lanoumble Bir David Deflfl(/o'll ; in the 'ltird place. t1ae Hooourtible Sir Ramun.",i M eno" ; aM 
1.tiMlr 1M HOfI9Urable Mr. H08ltJin.lmmn.'· , 

,$d • .}BiU.aOU~. 

3itllla, ,; 
Y'uror alall.Adia:( Governor Gen.eral." 

fle 1lJt1a ..4,.,-.,.1938. 

(Four Congress Members did not rise in their seats while the Governor General's 
Message was being 'read.) , ' " 

COMMITTEE ON PETITIONS. 
THE HONOUBABLB THE' PRESn):ENT; Honourable ,V_bers," , Uildef 

Standing Order 76 of the Council of State Stan4~ o~. lam ftlq~ a~ the 
co~cem~t of ea,c~ 8e88ion to C<)~titu~ a,c,ommit1iOO on ?etinoDS, qan.sisting 
of a, C'JUmmaD. and.four membera. .. The,fOUOwiD8 Hern,'bershave.t my request 
kindly consented to preside over and serve on the Committee.· I accordingly 
have muoh· pleasU1'8 in .nominating.88 Ohairman of the, CoBllDiite& th&ijQnour-
~ble Raj.;~Ilti~ ~i~~~,a8~~~l..tbe :H~~b~Sir:~. P. Patro, 
the Hono1iii.blB .. Sll Ramumu JrI~ . ~e : 1i9Iw;Ij~e, Itt.· R .. lJ, . Parker and 
the Honourable Mr. P. N. Bapru. . 



.. ".i!'DtAi'If6F MR. G. 8~:"ltHAt>A:RDk' XND MR. SITAKANTA l;' 
MAHAPATRA. 

~ TIlIl' HONO'UB::&~U: 1'11&, PRESIDENT: Hono_ble.. M~bers, it ... 
my sad duty to hringto yoor notioethe deatlL of our Qktanq esteemed friencJ, 
Mr. G. S. Khaparde and also of our very young friend, who had been m thiJ, 
Copncil sipce 19371 .the late HonOUJ'able Mr. Sitakanta Mahapatra, As 
ref,al'<il! Mr. khap~e, he was in the Council of State not only from its 
illcep~ion but he came as an elected Member' on four diStinct ,occasionS to 
tb.i4Council, and before that he represented Berar also in the old. Imperial 
~gislative Council., He was a man of great parts and conspicuous ability. 
ije .was a strong follower of tho late Mr. Tilak, and he held liefinite viE1W8 
on many important subjects, sometimes even in, opposition to the Congress. 
He was a man of peculiar temperament, fearless in the expreRSjoIi of his viewt! 
and not dominated by any outside influen~ ()r inlltlenee cvenin the COuhcll. 
He was a great figure for the last few years in this Council and many of the 
Honourable Members followed his debate with much'int-erest, particularly: 
not only on aecQunt of the influence he. wicldpd in his own province but also 
~ the whole of India. He was ycry humorous at tim('s in his spooches. 
Wh(lnev(f he spoke I personally fdt that be p:ave the Council a great. deal 
of matter on which solid rdlectioD was required; He died in thfl ri~n6s& 
of age on June 30th at Amraoti. Hll had to resign from this Council only th~ 
othbrday on account of ,his· -failing health, ,\,.'ht..n we all apprchnndcd. 1hat 
h~ was not likely to reoccupy his seat in this Council. 

As regards tho late Mr. Sitakanta Mahapatra, all Honourable Mtmbprs 
must have noticed that though he was young he was indefatigable in his 
duty and at times brought up very important questions connected with 
railway matters cijpccially. Hl' hoo a gr{:at sense of humour alJd he enter-
tained tho Council and broke the monotony of the dull life of t.he Council 
on several occasions by his manycharaoteristic remarks, his singular 
expression and the way in which he handled some questions. W(' are aU 
very sad to lose him from this Cou,ncil. It was a Oll'tter of great sorrow that 
his mother also died on hearing the news of the death of her son. 

Tu HONQURABLE RAI BAUDeR LALA ltAM SARAN DAS (Punjab:. 
NOn-Muhamtnadan): Sir, I rise to associate myself an!! my.~arty ,with th~ 
expressions of appreciation and griflt' .. which have {!Iollen from your lip8.Th~1 
late Mr. Khapardc was the Grand Old Man of this House and for sev{'ral 
years he was a Member of the Progrpssive Party. HI' was always rrady 
to help our Party with his sound adviCe. It was owing to his growing old age 
that lH~ gave up the memool'f3wp of our Party and of this Council. But 
he bkslled our Party with his {lsirtJadam. He always used to give us his 
advice and help readily. We mourn his demise. . . 

As re~ the late Mr. Sitakanta Mahapatara, .hewas also a member 
of our Party, and was helpful.' We deplore 'his tragic df'ath as ·wrll. He 
had been ailing for some time and so could not attend It session of this House 
owing to his being confined to bed.:' We. all deplote ,t~ loas of :thE:8c two 

(43) 
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[ Rai Bahadur Lala Ram Saran DaB. ] 
Honourable Members of our House, and wish that the feelings of sorrow; and 
appreciation of this House be conveyed to the members of the family of the 
deceased. 

THB HONOURABLE MR. RAM.ADAS P ANTULU (Madras: Non-Muham:" 
madan): Sir, on behalf of the Congress Party I beg to &88OCiate myself with. 
the 8enilin.~ts expre88ed by you. I had the privilege of being a colleague of 
the late Mr. Khaparde in the first and second Councils and I am in a po8iti~ 
fully to endorse the high appreciation espressed by yot! of his services to this 
Council. I 8lso deplore the death ol Mr. Sitakanta Mahapatra, a young 
Member-perhaps the youngest Member-of this House, who was an indefati-
gable critic olthe Railway Administration. We learnt many things from him, 
things which we never knew from the published literature available to us. Sir, 
the Congress Party deplores the death of these two eminent Members of thia 
House. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa.; Muham-
madan); Sir, I rise on behalf of the Muslim League Group to &88OCiate myself 
with all the sentiments that have been expressed by you and by the previoua 
speakers. 

Tn HONOUBABLE KUNWAB Sm JAGDISH PEASAD (Leader of the 
Houae); Sir, on behalf of the Members sitting on this side of the House, I 
wish to &88OCiate myself with the remarh which you have made in regard to 
the death of our late colleagues, Mr. Kbaparde and Mr. Sitakanta Mahapatra. 
Mr. Kbaparde died full of years, Mr. Mahapatra was cut oft in middle life and 
under tragic circumstances. I hope that you, Sir, will convey to the familiee 
of the deceased our deep sympathies in the loss caused to them by their demise. 

To HONOUlU.BLE THE PRESIDENT; I will.do so. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
SECRETARY OF THE COUNCIL; Sir, information has been received that 

His Exoe11ency the Governor General has been pleased to grant his aasent to 
the following Bills which were passed by the two Chambers of the Indian Legia-
lature during the Delhi Session, 1938, namely ;-

l. The Repealing Act, 1938. 
2. The Indian Companies (Amendment) Act, 1938. 
3. The Dangerous Drugs (Amendment) Act, 1938. 
4:. The Insurance Act, 1938. 
5. The Manamvres, Field Firing and Artillery Practice Act, 1938. 
6. The Destructive Insects and Pests (Amendment) Act, 1938. 
7. The Child Marriage Restraint (Amendment) Act, 1938. 
8. The Indian Tea Control Act, 1938. 
9. The Workmen's Compensation (Amendment) Act, 1938. 
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10. The Cutchi Memons Act, 1938. 
11. The Hindu Women's Rights to Property (Amencbnent) Act, 1938. 
12. The Durgah Khawaja Saheb (Amencbnent) Act, 1938. 
13. The Sind Salt Law Amendment Act, .1938. 
I.. The Sugar Industry Protection (Temporary Extension) Act, 1938. 
15. The Indian Coffee Cess (Amendment) Act, 1938. 
16. The Indian Tari! (Amendment) Act, 1938. 
17. The Trade Disputes (Amendment) Act, 1938. • 
18. The Delhi Joint Water Board (Amendment) Act, 1938. 
19. The Child Marriage Restraint (Second Amencbnent) Act, 1938. 

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuanoe of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the Bill to amend the 
Criminal Law which was paesed by the Legislative Assembly at its meeting 
held on the 24th August, 1938. 

CENTRAL ADVISORY BOARD OF EDUCATION. 

To HONOURABLE KUNWAR Sm JAGDISB PRASAD (Education, Health 
and Lands Member): Sir, I move: 

.. That the Members of thia Council do prooeed to e1eot, in ncb manner .. may be approved 
by the HODO\II'&b\e the P.reei.dent, one pel'llOn from among their own numbers to be a member of 
t6e Central Ad'riaory Board of Education in India. with dect from the 28th September. 1938 ". 

The Motion was adopted. 
THE HONOURABLE THE PRESIDENT: With reference to the Motion which 

hIIoe just been adopted by the Council, I have to announce that nominations 
will be received by the Secretary up to 11 A.M. on Friday, the 9th September, 
1938, and the date of election, if necessary, will be announced later. 

CONGRATULATIONS TO RECIPIENTS OF HONOURS. 

THE HONOURABLE THE PRESIDENT: Honourable Members, it is now 
my privilege and also my pleasure to ofter the congratulations of this House 

12 N and my own congratulations to our Honourable 
, 00.. colleagues who have been the recipients of honours 

in the last Birthday Gazette. 
We Bee that 'the high honour of Knight Commander of the IDdian Empire 

baa been Confemid. on our distinguished oolleague Sir,John Nixon. (Applause.) 



[Mr. President.] 

It ~~.,90 ~~~t. from me~ ,briil~i.~·i?~ '~o~i~~,i~(t?ishjgh' honour 
has been very nchly deserved by our frie!ld.and 'coll~' -Sir John Nixon. 
(Applause.) He has heen for many .te&t8 intaeFiniUce DepWt~t,.s also 
in other Departments, an? -\1e ~.~ b~??:.fof..,1~QlJle.tj.llle .. pa.st iu th~,.CoUJlcil of 
State B:nd you have a~l appreCiated lils great ment' when he has expounded 
~ilclal 'PI'Opo8ition8' ·in.· 8' \molft oonvinoing 'a.aa caJdIlllting manner. He 
enJoys the confidence of I Hono~ble MtWlpera of this 'lIQW'e . and a: ~ve no 
doubt that this great distinctio~ ~ only a pre~JU'S9r of further honours that 
will follow in time. (Applause.) 1, on behalF 6f inY' colleagues Sir' J'oIw, wish 
you a long life. We trust yon Will live to·enjoy thishOnollrfor many ·years. 
(Applause.) .. 

~~e;xt~nAt+ ,oUl.Jriflp,d Mr. S. N .. Roy who ~V:~ .t~e di~tinction 
C. S. I. in the last Honours List. He is already, as you are aware, 80 C. I. E. 
and he has now got his C. S I. You all know that he is one of our most brilliant 
mm.n Civil~ {Ap~~),and wherevex he has been placed an1i in w~~ 
ever capacity hiS lot has 'been to &el've his Government and the 'coUntry"h~ 
has acquitted himself very well and earned not only the highest appreciation 
from· GoveJiDment but all his friends in India. are pleased that he bas been 
suitably rew&rded. (Applau86.) 

The next ~e which I h8.ve to mention is of our friend the Honoumble 
Mr. A. deC. Williams. He has received a C. I. E. and as you know for maD; 
years he has been the Secretary of the Council of State. He has been accessible 
to all Members of this House whenever any important information is required 
by Members, not· ollly' relating to law and prooecture but aJlIO a. w the practice 
in the House and he hali! servecJ them 8011 without distinction in a most affable, 
4uiet and in his owh 'unoStentatioUs maDn~r. (Applatme.) It·is & matter of 
regret that he has been transferred from this HobBe to the Defence Depa.rttneni, 
~t we ate yeryglad in ODe way that·hia meI'it.oriou serviceihaV.e ~n re-
oo~6f:lby ,the.Qoy~~~;,nd it is ~ p~~ to seetba~ he 'hM Peenlh1c~ 
ceeded in this HoUse by another able and'clever Secretary'. (Applau!re')' 

I have also to mention the nam", of our ~onourablc friend Mr. Slade, on 
whom a C. I. E.hasbtjen cOnferred. lie' has been nOMinated to the fourth 
Council on th~ 11th MatOh, 1931. He resigned on the 15th Ma.rch; 1937 aad 
was renominated to the CouncUof State on the 20th' August, 1938. H~ baa 
also rendeled: meritori6wi setv1.00 wherever he has been placed and ·he comes 
back to our Council again. We have no doubt that we shall have the pleasure 
of his ab~e ~~ m ~be elucidation of many important questions. 
(Applause.) . . . 

The houc)\ii'·· of C. B. B.has been oonfenred on the Honourable' Khan 
Babadur Mian Ali Bakah )[ubaJJ'ml&d Husain. I ~t he i.not. in ,~, _ 
today here; but it has liven this Council pleasUftJ· that his name has b~ also 
inC'luded in the liitdf tJioae who hMre nceiwd. .l'C!iaagnition at the hands' of His 
Majesty. 

TID: ' Hb.oUUiH&!im· JOHN NIXON ('~ -Seore'-'ry); ¥f. ,J'Eesi-
dent, r ,b&nk y1Nwry in_ fur. t.bt kiild, ~ ,YOJl h\P.ve ~ ab,olJ.t ~. ~ 
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the House for the way in which it has received them. When I leave this country, 
in which I shall have spent the best part of my life, I shall carry with me a large 
number of very happy memories, but among those memories none will be 
happier than the one I shall carry of the kindness and consideration, Sir, 
which you have shown me on all occasions and the atmosphere which you have 
created in this House, which has led to my establishing 80 many very sincere 
friendships. I thank you, Sir . 

. THE HONOURABLE MR. S. N. ROY (Communications Secretary): Sir, 
I am most grateful to you for the kind way in which you have referred to me 
and to the House for the way in which it has received it. I thank both you, 
Sir, and the House. • 

THE HONOURABLE MR. A. DEC. WILLIAMS (Nominated Official): Sir, 
after over eleven years' association with this Council I very much appreciate 
the kind remarks you have made about me and the way in which this Council 
has received them. I thank you. 

THE HONOURABLE MR. M. SLADE (Commerce Secretary): I thank 
you very much for what you have said about me, Sir, and the House for the 
way in which they have received it. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 6th 
September, 1938. 


